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COUNCIL OF STATE.
- Tupaday, 16th Aprd, 1935.

The Council met in the Council Chamber of the Council House at
Eleven of the Clock, the Honourable the. President in the Chair..

QUESTIONS AND ANSWERS.

-QUANTITY oF SrLVER PURCHASED SINOE 1915.

'120. Tax HoNouraBt:® ME. SHANTIDAS ASKURAN: Will Govern-
ment be pleased to state :-

(a) The quantity of silver purchased by them duringthe last 20 years,
that is, from 1915 up to the current year, year by year ?
(b) The average rupee value per hundred tolss of silver so purchased ?

(¢) The quantity of silver sold by Government during the same period
year by year !

{d) The average rupee value per hundred tolas of silver so sold ?

(¢) The total approximate quantity of silver bought and sold, and the
effect of these transactions, either as profit or loss to Government ?

Tue HoNouraBur Mr. HOSSAIN IMAM: I have been asked by the
Honourable Mr. Askuran to ask this question on his behalf.

Tue HoNourRaBLe THE PRESIDENT: Yes, 1 have seen his telegram.

Tae HowouraBLe MR. P. C. TALLENTS: The Honourable Member
whose name is down against this question especially usked that I should
reply to this question in 8imla. The information is being collected.

Tre HoNouraBLe THE PRESIDENT: The Honourable Mr, Hossain
Imam has just shown me the telegram asking him to ask the question,

Tur HoNourasLeE MRr. P. C. TALLENTS: 'The information is being
collected.

Tue HovoumapLe Mr, HOSSAIN IMAM: And it will be placed on
the table of the House?

Tre HoNouraBLe Mk. P. C. TALLENTS: Yes, Sir, in due course.
( 827 ) A
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TRANSFER (F INDIAN Mnmou. SERVICE OFFICERS TO TBE PRESIDENCY OF
- PeweAn. 3/ iy

121. THE HoNouraszz Mn, . SATYENDRA CHANDRA GHOSH
MAULIK : (1) Will Government be pleased to state:

(a) The names of Indian Medical Service officers transferred to oivil
employ in the Bengal presidency during the last five years?

() The mumber ‘of them who are natives of Bengal ¥

{c) The number of them who are natives of the Punjab %

(d) The number of them who are claaaed a8 oﬂ‘ioeu lisble to immediate
recall to military duty ¥ *

(2) Isit a fact that officers who.do mot know the language of the
province and have no experiencé of its conditions are being transferred to the
province in preferance ig Bengalis, who are in the Indian Medica! Service 1

(3) Do Government propose to post as far as possibly - Bmgul hem $0
the Indian Medical Bervice in the Bengal premdonoy %

o I

Tuk HCNOURABLE KUNWAR JA(:DISH PBASAD (1) (a) A statement
i8 Inid on the table. - :

() Two. ~ |
(¢) Two,
(d) Five.

(2) and (8).. The ind;an Medigal Service .is an All-India Service and
officers are posted to provinces according to the exigencies of service irres-
pective of. their domicile. ) |

P

The followm§ Indian Medical Bervice vbfficers fwere tr-nferud 40 civil employ im
the presidency of Bengal d\mag the years 1830 teo I

. Major 8. L. Patney.

Lieutenant-Colonel M. Das. o
‘Captsin ¥ C. Dmm:uona L e
. Captain R. Linton." ' ’
Captain G. B. W, Fisher.
. Captain E. G. Montgomery.’
. Captain K. 8. Fitch.
Major 8. Nag. )
. Captain F H. A. 1. Davidson.
. Lieutenant-Colonel F. J. Anderson.
. Major J. R. Katariya. o
. Lieutetiant Colonel N. B. Melita, '
. Major-General D P. Goil. [

aﬁzzepqowhwwﬂ



QUEBTIONS AND :ANSWERS, 29

Numsege oF INDIAN OFrI€ERS AND INDIAN  OTHRR RANKS ¢LACED ON THE
PensioNn LIsT AFTRER THE' GREAT WAR,

122, Tae HorNourasLe Mk. SATYENDRA CHANDRA GHOSH
MAULIK > (1) Wil Government be pleased to state :—

(a) The number of Indian soldiers including Indian officers wbo were
on the pension list just after the Great War ?

(6) The number of men who are annually pensioned off each yea: including
Indian officers from the Indian Army ?

(c) The number of Indian soldiers including Indian officers who are on
the pension establishment on the 1st January, 1935 ?

(2) What is the annual wastage in the ranks of the Indian Armfy L

Tee HoNouraBLe MR. M. G, HALLETT: I ask your permission, Sir,
to answer questions Nos. 122 to 124 and 128 in the absence of His Excel-
lency the Commander-in-Chief.

(1) (a) The information is not ‘readily available and its collection would
entail an amount of labour out of proportlon to its value,

“(b) and (c): The mfomratlon s’ bexpg cbllecte& and will be supp]iad to
the Honcursble Mertiber ‘when' recéived,

(2) The uverage &npual mtake of : qpmbnatmt mw m,to- the .Indm.n
Army during the past three years was 17, 124

Tue HONOURABLE MER. HOSSAIN IMAM: May 1 request the Honour-
able Member to lay the answer on the table of the House because it
concerns & matter in which all of us are interested?

Tue HoNouRABLE MR, M. G.’lHALLE'I'T:' 1 presume that will be done,

Sir' S s [ 4o
NumBeR OF Bnmsn OFFICERS nomm;a 'raz ch s COMMISSION IN mr.
INDIAN ARMY FROM 1923 1o 1934, .

123. Tz Hovovmasiz Ms. SATYENDRA CHANDRA GHOSH
MAULIK : Will Government be pleased to state the strength of the British
element of the King’e Cmnmlaswnex officers in the Indian Army for each year
of the penod 1923 to 1834, and the number of those who (5) retired, (if)
were discharged, (it¢) were removed (4v) were pensioned during th.\l penod ?

Tur HoNouraBut Mz M. G. H_ALLE'&‘T I lay on the table a state-
ment showing the number of King's Gomtmwoned British officers in the
Indian Army from 1938 to 1984. :

The information asked forin. thé sécohd part of the question is not
readily available and to collect it .would enteil &m amount of time and
labour out of proportion to its value. Moreover ow ing to the large reduc-
tioms. that. have hpd to be mudei sinck’ the war, in order to prevent the
occurrence of suvpluses in. ptrtioular ranks,; the mfwmatmn would to sunié
extent be misleading. o
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Statement sk noing the number of King's Ovsvmissioned Britiok officers in the Indion: Aruy
from 1923 te 1934.

Year. ” I (Nﬂ. o
1923 . . Cole L 13470 S
lu2e . . . e . 3,200
1926 . Ce e e . 8,181
1036 . . e . 3,081
1927 . T .+ 3,100
1928 . .. . .. 3,118
1920 . . . . . - . 3,044
1930 . . . . i 3,088
1931 . . . . 2,939
1932 . . . 2,874
1938 . . 2,853
193¢ . . . 2,813

VOCATIONAL T'RAINING OF INDIAN SOLDIERS WITH A VIEW T0 EMPLOYMENT
APTER DISCHARGE.

124. Thx HONOURABLE MR. SATYENDRA CHANDRA GHOSH
MAULIK : Will' Government be pleased to state whether there is any
arrangement to train Indian soldiers in a tradesman’s job with a view to
equip them to usefully employ themseélves when they leave the army ¢

Tae Hovounrasg MR. M. G. HALLETT: I wouid refer the Hunour-

able Member to the answer given on the 13th April, 1934, to his quesi on
No. 124,

COST OF THE TEMPORARY AIR -CONDITIONING PLANT IN THE LEGISI.ATIVE
AssSgEMBLY CHAMBER, NEw DELHI,

125. Tae Honourasre Me. SATYENDRA CHANDRA GHOSH
MAULIK : Will Governinent be pleased to state the amount ‘that has been
spent in making the Assembly Chamber air ocopled ¥ Has the new
thermostatio arrangement reduced the temperature inside the Chamber ?

Do Government propoee to instal a similar plant i in the, Council of - 8tate
Chamber ?

Tag Hovoukaste Mr. D. G. MITCHELL: The estxma.ted cost_of the
installation of a temporary air-conditioning plant in the Assembly Chamber
nt New Delhi wns Rs. 10,000. The sactual cost is not vet known. I
understand that as a result of this installation the temperature of the
Chamber has been appreciably lowered. Government have not considered
the question of xnstallmg a similar plant in the Coimeil of State Chamber
and are unable to give any undertaking on the subject.

-Tae HoNouraBLe MR. BIJAY KUMAR BASU: Does the Gnvemment
doumder that, this Chamber is not’' warm enough)

I'me Honovraste M. D. G. MITCHELL: 1 think the Honourable
Members will admit that the atmosphere of this Ohsmber is oons!demhlv
cooler than that of the other,



QUESTIONS AND ANSWERS, 831
APPOINTMENT OF CHAIRMAN AND VICE-CHATRMAN OF VARIOus Porr TRUSTS, .

126. Tex Howourasre M. SATYENDRA CHANDRA GHOSH
MAULIK : Will Government be pleased to state whether there is any bar
to the appointment of an Indian to be the Chairman or Vice-Chairman of a
Port Trust ! Has either of these posts been filled even temporarily by an’
Indian ¥ Have there been repeated demands by public bodies for the
opening of these posts to Indians ? -

THE HoNouraBLE MR. T. A, STEWART : There is no bar to the appoint-
ment of an Indian as Chairman or Vice-Chairman of a Port Trust. Infor-
ination whether these posts have ever been filled by an Indian is being
obtuined and will be supplied to the Homourable Member as soon as pos-
sible. Representations have been received from certain public bodies
regarding the appointment of Indians to these posts.

THE HdNounAnw Mzr. BIJAY KUMAR BASU: Will the information
be laid on the table?

Tur Honourasre MR, T. A. STEWART: Yes, Sir.

NUMBER OF ((OUNCIL OF STATE BITTINGS DURING THE BUDGET HES:IONS,-
1930 To 1934.

127. Tae HoNouraBLE Mr. SATYENDRA CHANDRA GHOSH-
MAULIK : Will Government be pleased to state :

(a) The number of working days in the Council of State during the
budget session for each year from 1930 to 1934 ¢ T

(5) The number of days the Members had to sit idle during the same
period t ‘

Tur HoNourasLr Kunwar JAGDISH PRASAD: (a) and (b). Assum-
ing that by days on which the Members had to sit idle the Honourable
Member means days on which the Council did not sit, he will find the
required information in the statement which I lay on the table.

Statement showing numb: - of Counzil of State as//ings du ing budgal acsstons, 1930-—1934.

Tota' No. of days | No. of days exolud-
No. of days during the session ing Sundays and
Year. on which the on which the holidays on which
Council sat. Counci! did the Council did
not sit. not sit,
1930 . . 18 28 20
1931 . 21 31 19
1932 . 18 24 12
1933 24 33 ‘ 22
i
1986 . - . 26 53 f 3
| |
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NumsEr OF INDIAN OFMOERS HBOLDING THE KING’s COMMISSIOX - WO WEEE
EMPLOYED IN ADMINISTRATIVE BRANCHES OF THE INDIAN ARMY 1 ROM

1,0 3932——1034: ¢ i IR - T
! s

= 128, Tam: ‘HowourABLE ‘Mn. SATYENDRA:, CHANDRA GHOSH:
MAULIK : :Will Government: ' be . plessed to .state the number of mititary”
ofiicers who were employed in the administrative branches of .the army in:
the years 1932, 1933 and 1934 ? How many of those. were lndians holding
the King’s Commission ?

Tes Hexovieasue Mer. M. . HALLETT: If the Honourable Member
wilt refer to Statement 11 in the printed ‘‘Budget: Estimates of Expenditure
on Defence Servicea’’ for the years in question:he will find the total number
of King's eommissioned officers of the various branches of the army.. 1
have been unable to find out for him as yet the exact number of King's
cor.missioned Indian officers in the administrative branches in each of
thuse years but it cannot have excéeded the present figure of nine.

INSURANCE OF (GOVERNMENT DBUILDINGS,

129. Tae HoxouRABLE MR. SHANTIDAS ASKURAN: Will Govern-
ment be pleased tostate: - Coe

(a) Whether all Government Buildings at Delhi and Simla used by the
Seeretarint ot for .residéntisl’ parposes: ¥y - officiely wre insared 4:

- ' PR A
- (h) If so, whether they are insured with Indian companies ! If

not, why not ¢ -

...(¢) If they are partly insured with Iadian companies, what.is the
proportion of premiums paid to Indian companies a8 compared  with
those paid to British companice ? '

Tre HoNouraBLe MR D, G MITCHELL: (¢), (b) and (¢). No Gov-
ernment. buildings are insured. It is not the practice of Government to
insure their buildings.

....MOTION FOR ADJOURNMENT.

‘Inquity ky TRIBUNALS INTO THE CONDUCT OF GOVERNMENT OFFICIALS.

Tue Hovouraere tHE PRESIDENT: Honourable Members, T have
received notices of two Adjournment Motions, one from the Honourable
Mr. Hossain Imam and the other from the Honourable Mr. Jagadish
Chandra Banerjee. I shall read to you the Honourable Mr. Hossain Imam's
Motion for Adjournment. It savs:

“Bir, I wish to move the adjournment of the House on the 16th April, 1835 to
consider a matter of urgent public importance namely, the prnouncement by the
Ho:o::lable Home Member that officera’ conduct cannot be subjectad to inquiry by
tribunal”. )

I wouid like the Honourable Member to satisfv me that this Motion is
in order? ' ‘

B R Ve e NS xS e mat e e e



SRS N T e MOTION WOR 'ADJGURNMENT. 898

*Tag HonouraBLE MR, HOSSAIN IMAM (Bihar and Qtissa : Muham-
‘madan): Mr. President, the general rule about Adjournment Motions is
that on every subject on which a Resolution car be moved an Adjourn-
ment Motion can be made, The only question is.one of urgency. The
fact is that-on this subject of the pronmouncement of Government policy a
Resolution is admissible, and I have only to give proof on the question
of urgency. Rule 39 says that the Motion must not be on a matter. on
which a Resolution cannot be moved, and in regard to that this is in order,
‘and ‘I submit that its urgency is covered by the fact that matters like
these are cropping up every day and if the conduct of Government officials
is not to be inquired into it will give them latitude to do whatever they
like. It is therefore urgent that we sbould discuss it now.

Tue. HoNourabBLe THE PRESIDENT: The Honourable Mr, Hossain
Imam has given notice that he wishes to move the adjournment .of the
House to consider a matter of urgent public importance and he states
the notice that the matter is: ’

““fhe pronouncement by the Honourable Home Member on the 1)th April in the
Council of State that officers’ conduct cannos be subjected to inquiry by a tribunal’.

In the first instance he does not correctly quote the statement made by
the Honpurable Home Member in reply when the Adjournment Motion was
discussed. If my recollection is correct, all that the Honourable the Home
Member said was that it would be inadvisable on insufficient grounds to
order enquiry by tribunals into the conduct of police officers as well as
other officers as théy would not discharge their duties fearlessly if they
are called upon to answer or explain their actions before tribunals. That
is the purport of his speech and not the statement which has been alleged
to be made by the Honourable the Home Member. T must hold that the
Motion 1s -eut of ordsr on ‘the ground that, if the subject-matter proposed
for discussion is the statement by the Honourable the Home Member of
the reasons for the refusal of Government to set up a tribunal to ingquire
into ‘the retent events at Karachi the Motion would obviously revive dis-
cussion on the matter discussed on the Adjournment Motion on the 10th
April, with the result that the Motion is within the bar imposed by clause
(iti) of rule 12 of the Indian. Legislative Rules. ~To make the position
clear T will read rule 12:

“The right to move the adjournment of either Chamber for the puipose of discuss-
ing:: a definite matter of urgent public importance shall be subject to the following
restrictions’’; ‘ R o -

and the third restriction enumerated in this rule is that the Motion must
not revive discussion on a matter which has been discussed in the same
scosion. Té permit the Honourable Member to move the Motion a second
time would be to allow him to revive the discussion on a matter which has
been already fully discussed. . .

Another objection is—rand to which the Honourable Member has also
referred—he thinks it is a matter of urgent public importance. Assuming
for argument that the subject-matter propésed for discussion ‘is an alleged
general pronouncement by the Honourable the Home Member, there is no
element of urgency at allin it. T do not see any element of urgency at all.
Thig is not all. Moreover, I find that:thete is no precedent for such a

*Speech not corrected by the Honourable Membar.
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(The President.]
Motion either in the Indian Legislature or in the provincial Councils or
even in the Mother of Parliaments. An Honourable Member cannot ask
for a second Motion of Adjournment on & statement or a reply made by &
Member in charge of the particular department of Government either on a
full reply or on a part of the reply made by him. 1 do not find any
-precedent for such a request.

~ For all these reasons, I hold that the Motion is out of order and T will
not permit it,

Tae HoNourasLe MR. HOSSAIN IMAM: On a point of personal ex-
planation, Sir. I will read out the words of the Honourable Home Mem-
ber fron whieh I drew this conclusion. He stated at the end ol his
speech.

Tug HoNovraBLE THE PRESIDENT : Before the end he stated two or
three times what I have mentioned. He laid the proposition threadbare
before the House.

Tue HoNouraBLe Me, HOSSAIN IMAM: I will just read:

‘‘What tribunal is competent to censure an officer who in circumstances of such
difficulty . . . . . which subssquently some other persons, acting jorhaps on - quite
different sets of information may decide to have been wrong''.

I think, Sir, that he meant that no tribunal is competent to censure an
officer, '

Tae HoNouraBLg THE PRESIDENT: You must take his whole speech,
and not any particular sentence to ascertain what he really meant.

. Honourable Mr. Banerjee, do you wish to move your Adjournment
Motion?

Tug HoNouraBLe MRr. JAGADISH CHANDRA BANERJEE (East
Bengal: Non-Muhammadan): Sir, the Government Member said—

Tae HonourasLr THE PRESIDENT: I do not want to know what the
Government Member said. I want a reply, yes or no, from you.

Tre HoNoukasLe MR JAGADISH CHANDRA BANERJEE: I should
like to have another day.

Tar HoNourasre THE PRESIDENT: You do not wish to move it today ?

Tir HoNovrasLE Mr. JAGADISH CHANDRA BANERJEE: No, Sir.
Towmorrow.

"Tur. HonovrarrLe ™E PRESIDENT: T do not make any promise. 'L
am only concerned with today’s work. ‘



INDIAN FINANCE BILL, 1985.

 Tee HoNourabLg tuE PRESIDENT: Before we procecd with the dis-
cussion on the Finance Bill, I desire to make a brief statement in order
10. clear up some misunderstanding which bhas arisen on sccount of the
observations which I made last Thureday, 1 understand that certsin
observations which I made in the course of the debate that day have led
some Honourable Members to believe that I intended to indicate that in the
event of the Council carrying amendments to the Bill now before it, it
would be open to the Governor (ieneral to take such action as would forth-
with cause the Bill to hecome law in the form given to it by the Council’s
amendments. In case this interpretation should in fact have been placed
on my ohservations, I desire to explain that 1 did not intend to express any
such opinion. The circumstances in which the Bill is before the Council
sre those for which provision is made in the substantive part of sub-section
(1) of section €7B of the Government of India Act read with clause (b) of
that sub-section. If the Council carried any amendment to the Bill, the
Bill will not have been so consented to within the meaning of clause (b),
that is to say, it will not have been consented to in the form recommended
by the Goveruor General and the provision that the Bill in that form on
signature by the Governor (General become an Act as aforesaid will come
into operation. In that contingency the Governor General would have two
alternatives before him. He could either place his signature upon the Bill
in the form recomnmended with the effect of causing the Bill in that form
to hecome an Act or he could refrain from placing his signature upon
the Bill in the form recommended, with the effect that no Bill would have
become an Act and that Government would be under the necessity either
of doing without a Finance Act of any kind or of introducing and pro-
ceeding ab initio with a new Bill.

Discussion on the Finance Bill will now proceed.

Tue HoNouRaBLE Rar Banapur Lara RAM SARAN DAS (Punjab: Non-
Muhammadan): Does it méan, Sir, that even in case amendments are
corried they will have no effect?

Tae HoNouraBe THE PRESIDENT: I have alreadv explained the
matter twice. I cannot say anything more.

Tre HoNouraBLE MRr. V. V. KALTKAR (Central Provinces: General):
8ir, it has been claimed on behalf of the Government that they have be-
gun to take great interest in the plight of the agriculturist and I myself
* being an agriculturist I want to look at the Bill from an agriculturist point
of view. It is admitted that the prices of agricultural produce have gone
down and various methods suggested on this side of the House to increase
prices have been rejected by Government on various grounds. Well, Sir,
it is also admitted not only by the Government but by financial experts
like Sir Walter Layton that India is a poor country and that the burden
of taxation on the agriculturist has increased to such an extent that the
agriculturist now finds it impossible not only to pay the taxes but to carry
on their usual maintenance and other work. Sir, I want to kmow what
efforts have been made by Government to relieve the suffering of the agri-
culturist? I know, Sir, the Government of India will tell me that provin-
¢ial Governments have helped the agriculturist by way of remission of

( 835 ) |
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[Mr. V. V. Kalikar. ]

land revenue; that the proviucisl Governments have passed certain Acts
to decrease the burden of debt, but I want to know, 8ir, how far these
methods have been successful? I cannot say with authority as regards
other provinces but, 8ir, so far as my own province is concerned, hardly
6 per cent. remission is given so far as land revenue is concerned. I said,
in this House, Sir, on various occasions that no doubt the provincial Gov-
ernments have passed certain Acts to decrease the burden of debt of the
agriculturist but that has had no effect practically in inereasing the price
of agricultural produce. I can, Sir, ask the Government of India as to
what part they played in relieving the sufferings of the agriculturists by
way of increasing the price of agricultural produce? We on this side of
the House suggested various methods. My Honourable friend, Mr. Hos-
sain Imam, who always takes a lot of interest in exchange and other mone-
tary problems, suggested a change in the ratio. We on this side of the
House suggested that the rupee should not be pegged to the paper cur-
rency in England. This side of the House suggested that the drain which
India has to suffer by the export of gold should be stopped. Up till now,
8ir, if my figures are correct, about Rs. 228 crores of gold have left the
shores of India. But then, Sir, all these methods which we on this side
of the House suggested wcre regarded with the utmost contempt by the
Government of India and we were told that these measures are not in the
interests of the country. I am not an economist, I am not an expert in
monetary matters. I therefore do not propose to give suggestions to the
Government of India about crop-planning and other things but I want tc
ask them a direct question—whether the methods which they have adopt-
ed have succeeded in increasing the prices of agricultural produce? 8ir,
agriculturists in India who till their own soil have full experience of the
fact that the prices have gone to such a low extent that we are not even
able to meet the cost of production nowadays. The agriculturists pay a
major portion of their revenue to the Government of India. 'I'hey have to
bear the provincial taxation and in addition to that, they have to bear the
ordinary normal taxation of the Government of Indiu us well ag the emer-
gency taxation which has been made since 1931. 1 say emergency taxa-
tion because the Government of India through 8ir George Schuster admit-
ted last year in his budget speech that these taxation proposals were made
for a particular period and he thought that he would be able to do away
with them but could not. I will read a sentence with your permission, Sir,
to show that these measures were emergency measurcs. He said:

“It is neceasary also to review the working of the genersl emergency plsn which
was introduced in September, 183]. That plan was strictly an emergency.
designed to restore the equilibrinm for @ limited period, namely, up to March' 31, 1853".

8o, 8ir, my first objection to these emergency taxation proposals is
this, that Government have failed to carry out their promise of relieving
the taxpayer by removing this emergency taxation. Then, Sir, I find from
the. speech made in this House and the speech made in the other House
by. the Honoursble the Finance Member that he is agawnst any planning;
be regards Sir M. Visvesvaraya’s planning as Utopian and therefora his
own ides is to allow the things to go on the principle of what is called
laissez faire. Sir, we find altogether a different idea in 8ir George Schus-
tex’s speech last year. Sir George Schuster said:

. “Trye we must have a plan but before we have wlap we must know our position.
We do riet know what is the statistical position. e musy have tinie to study the
problem and be sure of our own positiop™,,
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80, may I take it that as there is a change in the mersonnel ‘of the
Finance Member, there is a change also in the policy of the Governmnnt
of India? I have already made it clear, Sir, that I am not an expert
in these matters, but I want some relief. If you can give me relief without
planning, if you can give me relief by way of increasing the prices of im-
portant agricultural produce, if you can give me relief by way of lessening
the taxation, I will certainly agree with you that there is no need of
planning. But one Finance Member comes here and tells us that plan-
ning is necessary and that he wants time to study the matter and then he
will have his own plan. Another Finance Member comes here. 8ir, nad
tells us in plain words that no planning is necessary at all and that if
anybody were to make a demand in that direction he does not know the
position of India and he hag not studied it and therefore it is not worth
while attaching any importance to what he says. Therefore, what are we
to do? As laymen we are rather confused.

The next question, BSir, iz about the budgetery equilibrium of India as
a whole. After reading the speech of the Horourable the Finance Member
in both Chambers, I find that he is very anxious to have a balanced
budget. He has given us & balanced budget according to his own views,
and a surplus of Rs. 1,50 lakhs. But he has not.in any way reduced the
emergency taxes. My quarrel with him about the restoration of the nay
ditd is mot on the ground that it should not have been restored, but on the
ground that this was not the proper time for restoration. We know how
highly paid the services in India are. We know also that the prices
of commodities have gone down to the extent of 50 per eent. 8o, the
‘Government could have waited for a year or tvo and found their way to
remove the burden of additional taxation, and thén certainly they wotld
have been éntitled to restore the salary cut. We find from the speech of
the Honourable Mr. Gladstone the other day that even the FEuropean
commurity in India afe against the restoration of the salary cuts since the
emergency taxes have not heen reduced. We 4re accused of making
destructive criticism. We are told that we are not responsible and there-
fore we do not make any ¢onstructive suggestions. This side of the House
has made constructive suggestions at vatious times. We made a con-
structive suggestion the other day about the reduction in the expenditure
oh the army. My Honourable friend Mr. Mehrotra moved a Resolution
the other day about reducing the number of British soldierr in India sod
repluding them by Indian soldiers. It was admitted that a British soldier
dosts the Indian Exchequer three times more than &n Indian soldier. 1
want to know whether it is in the interests of British India to maintain
British soldiers at such 4 high cost when British India can fmd Indian
soldiers to replace them at a very low cost? I must make it quite clesr
that I do not want the efficiency of the army to be impaired. But if you
¢an get Indian soldiers of equal qualifications, ready to do the same sort
of work, at & lower cost, then I submit that it is not in the interests of
British IAdia that you should mdintain those British soldiers. -

We on this sidé of the Hoube suggested that mcomes derived in Eng-
land by pensioners énd persons going on leave should bb liable to tax. But
the snswer given was ‘“No’'. 1Is it in the interests of British India that
pensionert and persons going out of British India on leave should get
their ineome froin the Indian Exchequer but should not pay income-tax to
the Indian Excheguer? Is there any country in the world where incume-
tax is not paid on incomds derived from the Exchequer of the country?
(An Hohourable Member: ‘‘Nowhbére in the world”). Then, we made A
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suggestion to reduce the expenditure on the civil side. Some suggestions
were accepted no doubt but many of them were rejected. The other day,
T read in the papers that in England, the Stores Department spent in
purchasing stores worth about Rs. 68 lakhs, and that Stores Department
costs the Indian Exchequer about Rs. 25 or Rs. 26 lakhs. Is this the
way in which the interests of British India are looked after by the Govern-
ment of India? I submit that if some of us say that you rule here for
the exploitation of British India, I think they will not be vrong. The
Honourable the Leader of the House told us the other day that the Govern-
ment of Indiw deserve sympathetic consideration and not condemnation. I
want to examine that point whether the Governm:nt of India really de-
serve sympathetic consideration or not. For instance, I will take the
present Bill. I do not want to go into past histors and take up the time
of the House, because T know there are more speakers to come. But, 1
shall examine the present Bill. It is said on behalf of Government that
the Executive is irremovable and they are faced with an elected majority.
T have considered all the provisions of the Government of India Act and
have studied to some extent the Montagu-Chelmsford Report. I agree
with the Leader of the House that the Legislature should not force the
Executive to use their emergency powers. I fully admit that. but what
in the position? Did the Assembly throw out the whole of your Bill?
They only suggested some amendments. I could have understcod the
position if they had thrown out the Bill in toto, if they had refused sup-
plies altogether. Then you could have resorted to your special powers.
But in this case, they only modified certain provisions of your Bill, and if
those amendments had been accepted you would have had to make ar-
ramgements for about Rs. 4} crores saltogether. You say that they are
obstructive. I do not agree with that view, because I find that thev
have not been obstructive. All the suggestions they have made are for
relieving the burden of taxation on the people of India. Take a concrete
example. Suppose you put a demand for military expenditure before them
and they threw out the whole demand. Then T would have said that they
were really obstructive, but if they cut the demand to s reasonable ex-
tent then it cannot be said that they are obstructive. But admitting for
argument’'s sake that they were obstructive, what is our position? We
have never been obstructive; we have made sound suggestions to you:
we have told you how to reduce expenditure; we have never moved vexa-
tious Adjournment Motions; we have never asked questions as to why the
Statesman was put under a foundation stone and not the 'Hindustan
Times. We have made suggestions to you, and the reply is, ‘“No, we are
not going to change & comma in the Finance Bill”". TIf that is the position
you take up, where are we? We are co-operators, we 'are respongible
and responsive, and it is you who are irresponsible and irresponsive. My
Honourable friend Sir James Grigg says that any Chancellor of the I'x-
ohequer in a democratic country would have done the same thirg as he
has done. I submit that if any Chancellor of the Exchequer had done
‘what he has done here, he would have been cut of office! He kr}owg (.ie-
‘finitely that the Indian Legislature is committed to a policy of diserimin-
ating protection, but he wants to thrust on us his policy of free trade.
Would any democratic country allow that sort of attitude on the part of
_a minister and keep him in office? We know that you have got the power:
we do not say you have acted illegally, but I say that you have acted
‘unconstitutionally.  You have buried the Momtagu-Chelmsford Report.
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The authors of the Report never dreamt that you would use your powers
to such an extent. When the authors designed their report they wanted
that the Legislature should be heard and that you should be reasonably
amenable to them. But what do we find? We find not only the most
modest but the most urgent demands are rejected. Let us take the case
of salt. The Leader of the House says that it has political sentiment
and history behind it. Well, it has history behind it. The present Prime
Minister of England has condemned this sort of tax in very strong terms.
Apart from that, are you going to reduce the rates on postcards? That is
really in the interests of the agriculturist, his only means of communica-
tion. If you are going to meet us to that extent I will ask my Horour-
able friends here to withdraw their amendments. But I know that you
sre not going to change & comma. Then what are we here for? To regis-
ter your decrees? We are not. We are here to tell you frankly that cur
grievances are such and such; we are ready to co-~perate with you, but
you mus{ also be ready to co-operate with us. I say you have misused
and abused the powers given to you under the present Government of
India Aet. And not only have you misused them but you have insulted
that House and this House. I do not challenge the statement made
by the Honourable the Law Member the other day that the procedur:
adopted was correct. I know the procedure is quite correct, correct ac-
cording to the letter of the law but not according to the spirit of the law.
Sir, I think it is not the intention of the Government to meet the popular
demands in any way. On the contrary, it is their desire to thrust their
own views on us, whether they are in the interests of India or not. You
say certain things are in the interests of India. Is it in the interests of
India to overburden its population with taxation? Is it in her interests
or in yours to rule over a discontented country? Is it in the interests of
India to restore the salary cut but not to give relief to the poor taxpayers
and agriculturists? Is it in the interests of India that you are spending
such a large amount on the army in India, when you can have as efficient
an army recruited from the nationals of the country? T put it to you
whether you are doing things in the interests of India or not? S8ir, I have
read section 67B of the Government of India Act. The power of certifi-
cation is for use when the peace and tranquillity is endangered and when
anything is against the interests of Great Britain. I have put to you a
straight question whether the things you are doing are really in the inter-
ests of India. If not, then we cannot really be accused of being irrespon-
gible. I submit that our charge against you is that you have been irre-
sponsible. Apart from this, I will now submit, Sir, that your plain posi-
tion is this. You receive orders from Whitehall and you abide by those
orders. T know under the Government of India Act and the present con-
stitution you are obliged to carry out their orders. But as men on the
spot you ought to resist those orders. You ought to tell Whitehall plainly
that you are here to rule over a contented country and not & discontented
country. My charge is against Whitehall. My charge against the Gpv-
ernment of Indis is that they ought to have asserted their position against
orders passed by Whitehall. I know I have already said that they can-
not, but as men on the spot, their opinion, their views, ought to have
some influence over Whitehall. , :

In the end what I submit is this. As I have said, I am not an econo-
mist, T am.not an expert in monetary matters, but what I see from your
policy, the:policy that you have been carrying on for the last five years,
during these days of depression, is that you have not taken into consider-
ation at all the grievances, the sufferings of the agriculturists, the position
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of all clagses in India, but you take orders from Whitehall and you catkry
on your policy. Certification means nothing clse. You want to run to
the Viceroy's House with a beggar's bowl for certification and with an iren
rod in the form of taxation to hammer these poor agriculturists. It you
think that the salt tax cannot be removed, you ought at least to have
come down to a certain extent and agreed to reduce postal rates, and the
income-tax level to Rs. 2,000. That clearly shows your attitude. Your
adamantine attitude clearly shows that you are not in any way concerned
with the interests of British India, but you want to carry out orders from
Whitehall. I therefore do not want to record my silent vote and I think
it my humble duty not to support this sort of measure which is before
us.

~ Tre HoxourABLE LiEuTENANT-CoLONEL Nawas 81 MAHOMED AKBAR
KHAN' (North-West Frontier Province: Nominated Non-Official): Sir,
before I begin to discuss the Finance Bill, with your permission I would
like most heartily to welcome Kunwar Jagdish Prased as the Leader of
this House. Sir, at one time I accorded him a hearty welecome not only on
my behalf but on behalf of the people whom I represent, I mean the
land-owning classes and other big people of the Frontier. The Frontier, as
you know, 8ir, is the gatewny of India and as such I take the oppértunity
to extend my hearty welcome to him on behalf of those people whom I
have the honour to represent. Sir, the Kunwar Sahib’s uncle at one
time served with me at Indore, although he waa serving His Highness the
Maharaja of Indore as Chief Judge and I was attached in those days as
Quartermaster to the Malwa Corps and later on as Adjutant to that loeal
corps, where I put in at least six years with the uncle of the Leader of
our House. I know he is the scion of an aristocratic family and that he
comes from the land-owning class and I think that all the land-owning
classes in India will be greatly honoured by the appointment of the
Kunwar Sahib as the Leader of this House.

Now, Sir, I will come to the discussion of the Finance Bill and my
observations on the Finance Bill are as follows.

Sir, the Finance Bill this year is a certified Bill and as such it is
going to be an Act whether we wish it so or not. 8ince it has the certi-
fieation of His Excellency the Viceroy behind it, I am not going to oppose
it or obstruct ite passage by making a lengthy speech. I also believe that
this Honourable House will see its way to pass this Bill in its original
form in response to the recommendation of His Excellency the Viceroy to
pass it 80 on account of its being essential for the interest of British India,
but as the object of a general discussion of the Finance Bill is to provide
opportunity to the Finance Department to know the general trend of
opinion with regard to their taxation policy, so as to enable the Honourable
Member in charge of the Department to adjust its Bill in such'a way as to
be in accordance with the general conditions prevailing in the country, 1
would like to make 4 few remarks with régard to it before resuming my
geat.

Sir, this House knows very well that an enofmous addition to the
burden of taxation has been made on the people of India during the last
20 years. During the Great War and the five years that followed there
had been a constant and enormous increase in the taxation of this countey.
If we confine ourselves to the period of economxd}&[epmaidd, we find i



sbout Rs. 50 crores of additional taxes have.been imposed. Ia the year
1980 additions] texation to the exfent of Re. 5 crores was levied. In
Mazch, 1981 another Rs, 15 crores of additional taxes were added to it snd
in September of the same year a further additional taxation of nearly
Ry, 25 crores was imposed by virtue of the Supplementary Finance Bill
of thut yesr. Another additional taxation amounting to RBs. 5 crores was
imposed in 1984. All this amounts to Rs. 50 crores, Now, Sir, is this
not & huge amount? Is it not a very heavy burden for the taxpayers and
is, it not on this account that there is widespread opposition against all
measures of taxation from every corner of the country?

L would particularly like to invite the attention of the Honourable the
Finapce Secretary to the taxes known as income-tax, super-tax and sur-
12 Noow. ¢harges which are proving g source of grea trouble and discontent

- to all those concerned and I think that I will be voicing the
feelings. of this House in saying that there is a general desire for a substan-
tial redudtion in their prevailing rates. Indeed, it is a pity that no appre-
cisble reduction in their rutes is considered to be worth allowing for,
although a solid reduction in them ig ap urgent need of the moment.
The Honourable Members know full well that the imposition of these
taxes und especially the super-tax wag .resorted to simply to meet the
exigencies of war, The income-tax was enforced since the year 1886
but il was assessed by a tehsildar or the deputy commissioner up to 1918
and was regarded as a benevolent asgessment. There was no. question of
closp scrutiny or, looking into the accounts of an assessee for the assess-
ment purpose during that period. During the war the yield from this
source wag not found to be sufficient and it was therefore proposed to have
it. lavigd by mesns of a special department. Super-tax was added as a
purely war measure on a definite assurance by Sir Malcol Hailey, the
then Finance Member of the Government of India, that it was deﬁv;uitely
to be done away with as soon as the exigencies of war were over. Well,
Sir, it is now more than 16 years that the war has ended and still it is
tied to our mnecks with some increase in its rates every year. In
September, 1981 another additional tax known as surcharges was added
to it in order to make good the deficiencies in the Government budget
said to have arisen owing to the economic depression. The surcharges
were to be levied for a period of a year and a hulf and their enforcement
was subject to a clear promise on the part of Sir George Schuster that
these will be no longer required after their stipulated life of a year and &
half. In the light of that promise their operation ought to have oceased
after the end of March, 1933, but it is now a month over two years over
and above the stipulated period and still their operation is going on
without any perceivable signs as to their withdrawal in the near future.
The meagre reduction by one-third of their rates is not an appreciable
attempt. towards their withdrawal at all and it further loses its significance
when we ses that the .salary cut of Government servants sanctioned along
with the imposition of these surcharges has been restored in toto. In
restoring the cut in salaries, the Government have placed the interests of
its servants before the interests of the taxpayers, whereas in fair justice
it ought to have given preference te the interests of the taxpayers over
that of its servants. No doubt, the lndian, paople are a . subject race but
their being so does not debar them of sympathetie. consideration on the
paxrt of Government in the matier. of taxes lovied on the subject com-
munity. 8ir, the poor taxpayer. is.dying under the burden of these tazes
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and justice demands that he should be relieved of this unbearable burden
as soon as possible. As I have said before super-tax and surcharges were
imposed only as & war measure and a temporary measure to be removed
a8 soon a8 there was no need for them and when the Government is so keen
upon keeping its promise with its servants with regard to the restoration of
their salary cut within so short a period, I think it would have been far
better if the Government had taken the bold step to make good the
promise to the taxpayers also by removing the surcharges to the same
extent as in the case of its servants.

Aguin, Bir, the system of assessment of income-tax is cpen to great
objection. The income-tax authorities have their own way of making
assessments which are highly excessive and without justification. There
is only one interpretation of the income-tax law and the curse of the
watter is that the income-tax authorities always insist on their inter-
pretation to be accepted as correct. Brietly speaking, the system of
assessing incomes is highly coercive and humiliating. Besides this, India
i8 & poor country as compared with the United Kingdom and yet we find
that the rate of income-tax in England is not so heavy as it is in this
poor country. In England, concessions are given to married men. There
are allowances for the wife, children and dependents and these allowances
are increased according to the number of chiidren but there is no provision
of the same sort in India. In England there is an exemptible minimum
of £180, i.e., if & man's income is £800 per annum he is allowed an
exemption of £180 from this income and his income liable to assessment
is taken at £670, but there is no such exemption in lndia. On the refunds
granted on appeal against an assessment, no cost of appeal is allowed at
present, whereas in the ordinary course of law there ought to be some
provision for it also.

Personally speaking, Sir, I am in favour of a universal rate of tax and
1 think that all my Honourable colleagues would also agree to it.

Tae HoNourasLE Mr. HOSSAIN IMAM: Will you have a capital levy ?

TuE HoNourABLE LIEUTENANT-CoLONEL Nawas S1R MAHOMED AKBAR
KHAN: I would have a universal rate—no graduated rates, that is what
I am complaining of. Everybody must pay the same tax because we are
all equal subjects and there should be a wumiversal law; no hitting one
person or another.

Tae HoNourasLe Mr. HOSSAIN IMAM: They should have equal
incomes too !

Tug HoNouraBLE LIEUTENANT-CoLONEL NawaB S1R MAHOMED AKBAR
KHAN: Well, you should have equal brains too! A hard-working man
slways gets the better of a loafer. If you work hard you will be a wealthy
man but if you do not put in hard work you will not get anything. Simply
talking will not be of much use to you!

As regards graduated rates of taxes, I am strictly opposed to them and
the sooner we are relieved of it, the better for us all. I would, therefore,
like to suggest to my Honourasble friend, Mr. Tallents, that he should
adopt this form of taxation or consider the alternative of making &
gubstantial reducticn in the present rates of income-tax and super-tax and
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removal of the surcharges in tofo at an early date, s this is 1he omly
means to provide relief to the tax-payers tottering umder the burden of
highly excessive and unfair taxations. Substantial relief to the tax-payers
in the matter of taxation is an urgent need of the moment and the Gov-
ernment ought to be alive to the fact that the present form of taxation
is sure to break the neck of the tax-payers, with the result that there will
be nothing in the country but widespread poverty and indigence. It is,
therefore, high time that the Government give serious consideration to
the matter and in view of the deplorable condition of the tax-payers now-
a-days, show some commiseration to their cause, as their incomes and
capitals are constantly decreasing owing to the very heavy rates of taxes
resorted to by the Government under their present policy. Will the
Honourable the Finance Secretary very kindly consider making substantial
reductions in the income-tax and super-tax rates and absolute removal of
the surcharges at an early date? T think the Tariff Board can very well
consider some other form of taxation, so as to make good the deficienocy
supposed to arise from alowing reduction in these taxes. Formerly, the Tariff
Board was not on such an extensive scale and when the Government of
India is getting a very large income from this source, they must reduce
the rate of taxation as their income increases from this source.

Then, Sir, what is the object of all these very heavy taxes? The only
object seems to strengthen the resources of the central Government in
order that it might carrv on the ordinary day-to-day duties of administra-
tion. Well, Sir, in pre-war days there was very efficient government and
very small taxation. Now-a-days, I do mnot think there is any more
efficiency and vet the burden of taxation is absolutely unbearable. The
Government of India ought to wmake an earnest endeavour to bring their
expenditure to the pre-war level. The sources of income are getting dry
day by day and the expenditure is increasing every now and then. Well,
8ir, how long is this sort of thing to go on? Retrenchment in expenditure,
T think, is the best course under these circumstances and the sooner the
Government of Tndia see to the advisability of resorting to it, the better
for them and the general tax-payer in the country.

Well. Sir, T have ventilated my grievances regarding the increased
taxation policy of the Government of India. But now T must see and
serutinise the other side of the picture. The present Bill is a certified
Bill, because the lower House has mutilated it in such manner without
any suggestion as to how that deficiency is to be made good. Under
these considerations His Excellency the Viceroy has thought it proper to
send the Bill to this House, reposing confidence of the Government in
the sound, wise, judicious and sagacious intelligence of this House. 8ir,
this House consists of the aristocratic elements of patricians and as such
it can be styled the Senate and the Senate has always been the bulwark
of the Government and, as the saying goes, confidence begets confldence.
As His Excellency has trusted this House to meet the wishes of the Gov-
ernment, T think it will be wise for this House to pass the present
Finance Bill, considering that it is the first budget of Sir James Grigg with
a warning that the world is changing and is rapidly changing and that in
his future budgets he should not turn a deaf ear to the demands of the
public. I am not so much criticising his uncompromising attitude but,
8ir, what I am afraid of is that the sources of taxation are fast drying the
springs of supplies and if taxation is not reduced in the near future, in my
opinion this policy of taxation will have a very dark reflection both for
' ]
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the Government «of Indis and its subjects. (An 'Honourable Member:
“Then vote sagainst it!’) I say that confidence begets confidenee. I1f
-somebody sends a thing to me repesing his trust in me, I shall not betrav
‘that -trest. - R

Tue HonourasLe Mr. HOSSBAIN IMAM: Why did he send it?

THE tHONOURABLE LIBUTENANT-COLONEL Nawar S MAHOMED
AKBAR KHAN: As the Honourable the President eaid this morning
after his certification, he need not have sent the Bill at all to you. He
could have done that.

I am a soldier and a Pathan and as such I think it will be better to
‘put the authentic photo of the Indian subjects before the Honourable
the Finance Member.and his Secrotary rather than go on flattering them
and the Government in a manner which will make me ridiculous and my
wrguments unheeded and perhaps subject me to boisterous laughter. 1
appeal to the Members of this Honourable House as elders, as senators,
as responsible persons and as aristocratic magnates to help His Excellency
the Viceroy in passing this Bill but at the same time T want to warn both
the Honourable the Finance Member and his Secretary that they ‘must
think of the reduction of taxation and not resort to any fresh taxation.
After all, » subject race has to be taxed less in order to gain their confi-
dence. This was the policy of the Afghan rulers of India from the 11th
till the 16th centuries, for nenrly over 500 years. They always taxed their
own people more than their subjects in India and I think I am uttering
these words simply as a well-wisher of the Government of India that they
‘must change their taxation policy. It is much better for the Government
of India to get a continual income rather than take a big sum of Rs. 50
crores at once and thus have very little in future. The sound policy is not
to kill the goose that lays the golden egg.

. Sir, T agsin appeal to this Honourabhle House to pass this Bill in order
to show to His Excellency the Viceroy and Parliament in England that
there are still in Tndia the old aristocratic representatives who, in spite
-of being heavily taxed, have passed this Finance Bill, the major portion
‘of which falls en the shoulders of the aristooratic magnates of this Mouse
‘and: those outside it in order to respond to the call -of His Exeellency the
‘Vicoroy as a representative of the Crown. The aristocracy have always
renefreled the Crown and let this House not fail in their duty es aristocratic

-senators.

Tae HonvouraBLE Mr. HOSSAIN TMAM (Bihar and Origsa : Muham-
madan) : Sir, before T commence my remarks on the Finance Bill, permit
me to congratulste tho Honourable the Leader of the House on his im-
prestive maiden speech which he delivered the other day. 1 hope, Sir, he
wil ‘ex¢use me if I do not exalt his persuasive elogquence too miuch,
‘becsuse it is the one thing .of which we of the Opposition are greatly nfraid
‘0f. T&is this that denudes our ranks! Tt is only the direct ssbre thruste
from thie Honeurable the Law Member or the Honoursble fthe Finanoe
Member which keep us alive. 8ir, T regard them as the resl and true
triends of ‘the Opposition, because, so far, in the other place ‘st least, they
Have manaped to deport some of their habitual supporters to the Opposdition

anks ahd they are very gratoful to them for the services they have thus
‘m%’ﬂéd 'to ‘the Indiasn netion. ., ‘
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Mr. President, my colleague, Mr. Kalikar, was very vehement just now
in condemning the Treasury benches. It is customary in India to condemn
the Treasury benches. 1 also believe that sometimes it is their fault
that they are wooden. But this session of the Assembly has done a great
service inasmuch as it has opened the eyes of India to the fact that the
gentlemen sitting opposite to us are not perverse and wooden. The only
trouble from which they have been suffering for a long time is. that they
are subject to the orders of somebody else. This is not a new disesvery. 1t
hus existed for all time. But it has assumed a malignant shape ounly
recently since the advent of that masterful Secretary of State, Sir Samuel
Hoare, and the ascendancy of a Government in Britain pational in name
but ultra-conservative in character. It is they who bave so often wvetoed
the decisions of the Government of India. The British authority have so
many times turned down the Government of India that our friends on the
opposite side have lost the heart to fight. They realise now their own
inability to do anything, because, after all, uecording to the law the
Secretary of State is the absolute monarch of the whole of India, inesmuch
as his powers are absolute, irresistible and unappealable. Facing that on
the one hand, they have to measure swords every day with the Opposition,
which consists of an elected majority. Now this Opposition has three
advantages. It is ectuated by the highest sense of patriotism. It ean
bring in its support the practice of all the self-governing countries. All
“the authoritative opinion of the world is at itse command to be placed in
support of it8 claims. Now, any one can judge what would be the posi-
tion of a man placed in between these two sets of circumstances. They
would be literally between the devil and the deep sea. It.is but human
that they should get somptimes exasperated. Faced with an impasse ot
this nature you cannot blame them if, being mortals, they give vdnt to
their impotent rage against the powers that be on the devoted heads of
those who are less powerful thun themselves. It is the same thing every-
where. When a boss is angered the underling lords it over the people
-under him. 8o I do not think there is uny intrinsic defect in the present
Members of the Executive Council or that there is any organic defect in
the constitution of the Council. ‘There is only functional trouble, and in
-order to cure that it is necessary that both the Government and the Opposi-
tion should realise their own powers and their own shortcomings. Faced
with a domineering Secretary of State, if the Government has .not the
backing of the Opposition and the people of India, it will every day go
down in the estimation of the Secretary of State and it will lose further
ground every day. If it had the support of the elected.representatives of
the people of India, then it could, as it has done before, carry some weight
with the Becretary of State. 1 mean it is in the interests of the Members
of Treasury benches themselves that I would appeal to them not to always
brush aside the Opposition but to try to understand their sentiments. and
as far as possible ta put their case before the master of India, the Secretary
of State. ) ' '

-~ 8ir, there are some people who are uncharitable enough to say that
the sixty or eighty thousand rupees which the Honourable Membexs
receive from the Government exchequer metamorphoses them. I personally
think it is a wrong charge. I have had the good fortune of working with
seven or -eight ex-Members of the provincial and central Governments as
our colleagues in this House and the other House during the four and &
«quarter years that 1 have been here. During this period I have found
that all of them were as sincere Indians as ourselves. They felt ae
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strongly when an insult was administered to the national honour as asny
of us. The reason why some become different when in office is that
they are under orders, the orders of the Secretary of State.

Now, 8ir, coming to the Iinsuce Bill itself, it seems that it is a
tragedy that a Bill which had most of the elements to make it acceptable
should bave met with the fate which it has. Consider the fact, Bir, that
after five years this is the first Finance Bill introduced which imposes no
new taxation; this is the first Bill to give relief in taxation after five years;
this is the first Bill since lndia came uunder the British Crown in which
the Government of India have set aside a crore of rupees for rural uplift.
With all these favourable circumstances why should this Bill have received
such cursory treatment in the other House? 1f this treatment had been
meted out only by the Congress people, Governwment could have easily
explained it away as being due to Congress desire to bring the present
Government to shame and to obstruct work. But when we find that other
Members who had been in the Assembly for many yeurs and new Members
who owe no allegiance to the Congress also have joined hands with the
Opposition; when we find that even the Luropean Members are not pre-
pared to support the Government; it is about tiine the Government con-
sidered what was wrong with shem. If they are satistied with the self-
deception that whatever they do is right, and that the mantle of divine
infallibility has fallen on their shoulders, and think that they and they
-alone are competent to judge what is correct; then 1 think they should
close up all this show and save ut least & few lakhs which is incurred
on account of the Legislature. 'fhe liuropeun Members, Bir, are the most
responsible people from the Government point of view as they are as mind-
ful of the prestige of the British Government us the Meinbers of the
Treasury benches themselves. When they feel the time bas come for them
to hold aloof from the Government benches, and when |Honourable
colleagues like Mr. Yamin Khan, etc., condemn the Government of lndis,
they ought really to think over the matter. I think that ali this trouble
has arisen because of the sttitude which the Honourable Finance Mewmber
has teken ‘‘There is no sense in whatever is uttered by non-officiala”.
‘‘The only safety lies in following the beaten path which he has traced out
for us”’. As was pointed out on the previous day by some of my colleagues
this is not the spirit which ought to actuate a Member sitting on the
Treasury bench. 8ir, Finance Members come and go. We in India have
to live here and have to suffer the conscquences of their mistakes. They
come and say airily that you are wrong, but they are not made to suffer;
they are not here to bear the brunt of it. It is we who have to bear it, and
therefore demand that our opinion should be given due weight and not be
‘brushed aside, as is being done every day. Sir, I am going to impose & self-
denying ordinance on myself and confine my remurks only to those matters
which have been referred to directly or indirectly by the Honourable
Finance Member in the two Houses since the 28th February up till the
other day. '

Mr. President, in his speech in this House the Honourable Yinance
‘Member said that we are so obsessed by devaluation and the ratio ques-
tions, that it has become a King Charles’ head with us. I think I can
return the compliment and tell him that his bete noir is expansion of
currency. Any and every suggestion for expanding the medium of
exchange conjures up before his mental vision one and only one picture, the



INDIAN PINANCE BiLL. 847

toppling and debacle of the mark. As if there is nothing else in the history
of post-war Europe! As if that was the solitary instance of devaluation
in tbe worldl Has he forgotten what happened to the franc? Has it not
been brought down to one-fifth of its pre-war level in terms of gold? 1s
it not still one-third of the pre-war value to the sterling? Has the currency
structure of France fallen down? Is it bankrupt? Has it encountered
very great difficulties ? Is it not the solitary stronghold of the gold standard
in Burope? Is it not still maintaining its position? Has he forgotten the
instance of the lira, which has also been devalued from its pre-war level ?
Expansion, inflation and reflation of currency are all different, it is childish
to think that everything will drift to one pre-conceived disastrous end.
I can cite examples of countries which have devalued their currency and
are still maintaining a stable budget and stability in their own country.
Personally, 1 do not believe that Germany did very badly by devaluing
its currency; but that is beside the point. They started with a clean slate.
They wiped out all national debts, all the burden of debts on the agricul-
turists and the working clusses. As a Bocialistic measure they did one of
the best things they could do. But 1 do not want that to be copied. I
am asking them to copy France, Italy, and the United States of America.

Now, 8ir, Sir James Grigg made a strange announcement on the 6th
March. May I read his words, Sir, or may I paraphrase them ?

Tae HoNovrasLe THE PRESIDENT: You can paraphrase his remarks.

Tre HonouraBLE Mr. HOSSAIN IMAM: He remarked on the 6th March
when replying to the general discussion in the other House that gold pur-
chase for Currency Reserve was tantamount to violent inflationary move-
ment. To the people who have suggested to him that gold should be
purchased and kept in the Currenoy Department, he brought forward two
arguments against it. His first argument was that it would be a violently
inflationary movement with all its evil consequences. His second was that
it would be expensive; he stated that we will have to tuke louns from the
public and pay interest thereon without making any gain. Both these
statements are wrong. ' '

Tue HonourasrLe THE PRESIDENT: Can you show any reason why
Government should purchase gold at such a high price? Is it in the
interests of the country? '

Tue HonoUrRABLE MR. HOSSAIN IMAM: Yes, Sir. In the first place I
regard that both his arguments were based on flimsy grounds. I will
tackle his first argument. about violent inflation. Perhaps the House has
not forgotten that in the period between the 21st September, 1981, and
31st March, 1982, in & period of less than six months the Honourable Sir
George Schuster increased the note circulation by Rs. 84 crores without
bringing down the exchange and it was during this perjod that for ‘the
first time we were able.to pay back a sterling loan without contracting o
fresh sterling commitment. This was the actual advantage of the expan-
sion of currency in India, though he says it. would make violent inflation
with all its evil consequences. Then, Sir, consider what France has done.
During the time we have been off the gold standard they have increased
their note circulation by thousands of millions of francs against purchase of
¢~'d. It may be said, Sir, that France and India are different; they,
are on the gold standard whereas we are not. But, Sir, I wonder whether
even the Finance Member would dare to accuse Montague Norman of not
knowing his own business. ‘During the period since when England went
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off the gold standard, the Bank of England has increased its note circula-
tion by some £30 illions against gold purchases purchased at a premium
and the deficiency has been made good by the Chancellor of the Exchequer
by transfer of ad hocs. Perhaps he has forgotten that there is anything
of the nature of ad- hocs which exists in the reserves of the central banks?
There is no need of going to the market and getting fresh loans to increase
the circulation, because it is due to the faet that we have a fictitious book
value of gold that we have to supplement it by ad hocs. If we were to
value gold at its market value as in usually done in gold standard countries
or at a book value which is in parity with the general market condition,
there would have been no necessity of having recourse to ad hocs. This
much for his technical argument of diffieulties.

Now, 8ir, he cannot forget a very important factor of Indian currency,
that there are two kinds of notes; one is the paper note and the other is
the silver nole, printed on a piece of silver, which hes no equivalent
intrinsic value, but its value is due to the fact that it happens to be &
token coin; far above its world price. Now, it is a well known fact that
expansion of currency means expunsion of currency and not of note issues
alone. The Government has during the five years for which I have been
able to find figures withdrawn 59 crores of silver rupees from circulation
and it has not even reached the note cireulation which we had in February,
1929. In February, 1929, we had a note circulation of Rs. 192 crores.
Today we have a note circulation of Rs. 186 crores. There is a deficit of
Rs. 6 crores even in this. - ' '

Tug HoxourasLe Tue PRESIDENT: What is the conclusion you want
the Counecil to draw? 1 have not.yet been able to follow you.

Tug HoNourapLE Me. HOSSAIN IMAM: I am saying that the
expansgion of currency against gold purchases ghould be an essential part
of the policy of Government, and in order to justify the purchase of
gold I am proving that there is a dearth of currency in India, as certain
kinds of currency have been withdrawn by the Government sacting in
its own wisdom. :

Now, Bir, 1 was saying that during this period of five yearg which I
have taken we found 59 crores of silver rupees withdrawn and the note
circulation is less by Rs. 6 croreg than what it wag in February, 1929.
Therefore currency in circulation is Rs. 656 crares less than whet it was
and what it ought to be now. I1f we are to attain any increase in price
levels, for which .all the Fiuunce Members, Sir George .Schuster and
Sir James Grigg, have shown a liking, thig ig one of the methods of
bringing it forward.

Sir, 1 have done with gold purchase, and disposed of the arguments
which the Honourable the Finance Member in his speech in the other place
gave against gold purchase. In addition he said that if we were to
have an export duty on gold it would hit the seller of distress gold.

Sir, T now come to the point that we have been requesﬁng. and by
we, I mean all the non-officials, Europeang ang Indians glike, since
1932, when the Furopean Chamber of Commerge in Calcutta first pagsed
this resolution of imposing an export duty on gold. Up till now there
has been universal a%reement_ in India among the pon-officials to have
an oxport duty and the only argument which the Government has cared
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to bring forward is that it will hit the sellers. In the finet place, Sir,
the question arises whether the State has & right to tax profitg of 50 or
‘80 per cent. to the tune of 4 or 5 per gent, ar not? The sellers of the
gold are making an enormeus profit of 50 to G0 per cent. When we ssid
this was digtress gold, the Government came forward and said it was
trade gold. People were selling out because they were making a profit.
When we accepted that position, the Govermment turned rounq and said
it wag distress gold. Be it whatever it may, the question is, what will
happen if we have an export duty on gold? In considering thig question,
it 18 essentia] that we should rcmember that Indian opinion hag made
two suggestions which are interdependent.  The first wag that there
should be an export duty on gold and the second was that there should
be delinking of the rupee. We are not enamoured of any particular ratio.
We simply say, do what you did of your own free will in September,
1931. As you will remember, Sir, on the 21st September, 1932, when
England went off the gold standard and the news came to the Government
of India, what did they do? They passed an Ordinance delinking the
rupee. Then we realised that the Government of India themselves were
with us. It is only the man behind the scenes who is the real culprit
and who is responsible for all our troubles. The Secretary of State ordered
and three days later Government linked the rupee to sterling at 1s. 64. We
do not ask for a particular value to be attached to the rupee. We say
let it drift and find its own level. What has England done? Has it
linked sterling to the currency of any other part of the world? Has Japan
linked its currency to that of any other.country who is off the gold
standard? The world hag never hearl of such a thing. Two countries
on the gold standard get linked because there is the gold to measure
the value of the different currencies, but when there is no common factor
and it is altogether a question of the exigencies of the particular country
demanding its valuation being put up high or low, then it is the height
of folly to make them work side by gide and rise or fall together. Now,
'what have we got in England? FEngland hag got an Exchange Equalisa-
tion Pund which they use. whenever the price parity demands. They are
‘never used when the price parities of Tndia demand a rise or fall. And
therefore, Sir. our demand for delinking is based on the highest principles
of almost universally: accented nconomie principles of finance. Now, Sir,
an T wag saving, if both the suggestiong of this House had been accepted,
the rupee had heen delinked and an export dutv of even 5 per cent.
ad valorem on gold had ‘been put up what wounld have happenad? Would
the sellers have benefited or lost by this transaction. Up till now, Sir,
it is estimated that India -has exported gold worth £171 millions. If the
rupee had been delinked and the exohange had sunk down only to- %6d.
per rupee, if not further, the Indian geller instead of receiving Rs.. 227
‘croren which they have received would have received 256 crores, an increase
of Ra. 29 croves in the attual money which they could have received.
‘Tts value outsille ‘i not” what concerng them. Tt is the number of rupees
which they get in Tndia ‘that matters to them.

Tae Hovotmasre tae PRESTDENT Do  vow mean to may -that
currency is not-managed in other countries?

‘Tay, Honvovrasre Mr. FOSSATN :TMAM : Bir. in every .country the
ourrency is managed in the'interesty of the nationals, exeent in Tndia
#nd ‘of ‘that, 8ir, I 'will give you'd ctonorete proof. I challenge the
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Government % cite the example of any country in the world whose parity
.to gold if it is on the gold standard or to sterling if it is off the gold
standard, is more than its pre-war parity, with the single exception of
India. The Government have no face to tell us that they are managing
the currency in the interests of India. Otherwise have you ever heard,
8ir,—you know the financial position better than anybody in the House,—
have you ever heard of deflating currency during falling prices? Yet this
House knows that it was done with impunity in 1981-32. The Govern-
ment have absolutely no leg to stand upon. Their only aim is to keep
up the exchange because thereby they can support the trade of Fnglangd to
flow into Indian markets. Our Honourable “olleague, the Commerce
Becretary, could perhaps explain better than myself how this deflation of
currency has helped to keep out the Belgian steel goods and flood India
with British-made steel goods.

Now, S8ir, as I was saying a clear Rs. 20 croreg would have accrued
to India, out of which Rs. 18 crores would have been retained by the
Government and Ras. 18 crores would still have gone into the pockets
of the whole of Tndia. Thig was the policy which the non-official side
advocated, which would have been to the advantage of the trade interests
of India if the Treasury benches had followed it. But I know, Sir, that
they have no free will. They have to do what they are ordereq to do
and therefore they can perhaps plead their inability,

Then, Sir, the Finance Member made the strange statement that
devaluation would be disastrous for the whole of India and especially
disastrous for the cultivators of India. That statement, Sir, ig quite
in keeping with the ignorance of the officials of the Government of the
condition of the masseg in India. If the Honourable the Finance Member
had cared to ask big Indian colleagues he would have been told that the
masses in Tndia and the cultivators in Tndia do not spend even one or two
per cent. of their incomea on foreign goods. Their domestic economy and
their finances do not allow them to purchase any of the things that come
from outside the country. Thev do not eke out sufficient even to feed
themselves or to clothe themselves in the bharest khaddar and coarse
mill-made cloths. That is all that is vouchsafed to them. Thev have not
even monev to buy six niecer of clothing in a vear. You sav they will
mffer? How can thev suffer? Tt is impossible. Tt is easv to make a
point in argument without substantistine it. But when vou come to
examine it, then vou find out whether that atatemant has any lers to
gtand on or it is a mere statement made during the heat of the moment.
T have a vague ides that the Honoursble Sir Jamea Grigr was somewhere
in the office of the Chancellor of the Fxcheauer in Fnoland when Fnglend
went off the gold standard. Did he make that sugeestion to the Chancellor
of the Fxcheaner that devaluation would he harmful to Fneland. that it
would be harmful for the eultivatore and hreeders of England? Why
did he hide this fact? Whv did he not tell England

Trre Hovovrarrr tar PRESIDENT: He was only Private Secretary
to the Chancellor. He had nothing to do with the framing of the budget.

" Twr Honovrasre Mr. HOSSAIN TMAM: Why did he reserve -this
for India? Was it in order to exploit Tndis. where he had no ome to
answer to, and no power to theck him, and whére he has got full powers
to even destroy India if he likes?
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‘T now ‘como to o statemént wherein I am in perfect agreement with
himi, but’ whete we differ only in the method to be adopted. He was
pleased to say that the illuess of India was poverty, and that the need of
the ‘moment was the eniargement of India’s export trade. We endorse
hig diagnosis. But the only difference between ug and him is that while
he would, like Mr, Micawber, wait for something to turn up, we want that
he should be up and doing. We want that he should take a more charit-
able view of our suggestiong and we would ask him to act up to his
intentions and take practical steps to increase the export trade of India.
No amount of beating about the bush can controvert the fact that unless
India’s export trade is expanded, there will be no salvation for the poor
in India. | ,

Sir, I now come to the silver saleg policy. I am very sorry that we did
not get the reply to today's question on silver. In reply to the Honour-
able MF. Shantidas Askuran’s criticism of the silver sales policy of the
Government of India, the Honourable the Finance Member was pleased
to make certain statements in this House, I would like the Honourable
the Finance Secretary to correat me where I may be wrong. Personally,
I am in favour of replacement of surplus silver by interest yielding assets,
but T do not believe that we are reduced to such straits as to sell silver
at all costs, and that we are so weak as holders of silver that we should
throw out our silver on the market at whatever price it can fetch. The
Government of India ought to come out when the market is at its
height. They ought not to have sold this silver at such low prices. The
silver, sales commenced in 1926 and from that time, up till March, 1984,
the net loss on silver sales had amounted to more than Rs. 36 crores. .

Tne HoNouraBLe THE PRESIDENT: Loss in what sense?

Tue HoNouraBLg MR, HOSSAIN IMAM: Loss in the purchase and
sale price. Government would say that the loss is caused because rupees
ure valued at Re. 1 per tola, and they are sold at 16d. to 18d. per ounce.
1 would however remind the Honourable the Finance Secretary that during
thé war years, by the Pitman Act, we bought silver at more than a dollar
un ounce, and that comes to something like Rs, 2-18-0 and that comes to
u higher price per ounce thun Re. 1 per tola. There was no profit. Al
this coinage of silver wag made not to cover India’s own needs but because
we hdd to meet the rupee charges of the British Goverhment in India,
Mesopotamia and other eastern countries. If my memory serves me right,
about: Rs. 100 crores were coined during the four or five war years. The
snormous’ losses we are tncurring now ow il saleg is an indiréct payment
to the British Government for the cost of the war, which we are now
meeting 16. years after the war. 1 have also another complaint, which
I have voiced in.this House séveral times, and that is, the policy of the
Government in not showing the losses on silver sales under a separate
account head but disguising it under the complex head of losses on re-
valuation of the assets of the Paper Currency Department and debiting it
mostly to the head for which it was never meant, namely, the reduction
and ‘avoidancs of debt.: That is a very wrong form of :aceount,

Coe )
© Tpe Hoséurapte e PREBIDENT: Did gyou read Sir Georgs
Schuster’s-explanation of that last year? ' o -
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Tese HoNourasLg, Mr. HOSSAIN IMAM: He did not make any
explanation, but simply said that Rs. 85 croreg had been lost. There was
no atatement of account. They ought to have a.special heading to show
what has been lost on this transaction; if they had done so, my Honour-
able friend the Finance Secretary would not have had thig difficulty in
replying to the question of the Honourable Mr. Shantidas Askuran. That
is ane of the reasong why we are compelled to ask questions and wait till
the Simla session to get the answer. That is because it is not gshown
anywhere.

Now, ‘8ir, I would like to refer to a serious statement which I came
across, and I woulq ask the Honourable the Finance Secretary, now or at
eome other time, to correct me if 1 am mistaken. 1 was told that during
the war years, once the Government was compelled to purchase silver from
an Indian prince at the current market rate, but the payment was made
in sovereigng at Rs. 15 each when the market quotation was Rs. 18-8-0
each or

Tre HonourasLe THE PRESIDENT: Excuse me; you are going into
ancient history altogether. You have not shown what bearing it has on the
present financial policy of the Government,

|
Tne HovourasLe Mr. HOSSAIN TMAM: The besring on the present
financial policy ie that we do not want our silver resources to be disposed
of without the sanction of the central Legislature. In the Reserve Bank
Committee we recommended that when the Reserve Bank is established,
the disposal of surplus stocks of rupees should be subject to the sanction
of the Legislature.

Tae HoNovrasrLe THE PRESIDENT: Do other Governments in Europe
dispose of theiF currency with the sanction of their Legislature?

Tae HonouraBLe MR, HOSSAIN IMAM: Yes, Sir. The Honourable
the Finance Member gave us an undertaking in this Committee—

Tre HoNourasLe THe PREBIDENT : Never mind the undertaking. Has
it been done in other countries in the world ?
1
Tre HoNourasLe Mr. HOSSAIN TMAM: If Government's own action
is mo authority, T do not know what else can be cited as an authority ! In the
Report of the Reserve Bank Committee it is expressly stated in black and
white that the Government will come to the central Legislature to ask how
the surplus rupees arising out of the transfer of the Paper
12. % Currency Reserve and Gold Standard Reserve to the Reserve
Bank will be dealt with. Now the Government is going back on that"
promise and T will show by the action of Sir George Schuster that he had
avery intention of carrying out his promise. From page 84 of the Finance
Secretaryv’'s Memarandum, paragraph 53, it is clear he had no intention of
selling silver, as is proved by the fact that no credit was made in the budget
estimate of 1934-85 from sales of silver, under item 2(c) and in paragraph
58, item 19, a nominal loss of Rs. 5 lakhs was debited. And the Gov-
ernment of India in this year, in the time of 8ir James Grieg, sold sfiver
which entailed a loss of Rs. 5.88 crores, and he has proposed with impunity a
loes again of Rs. 7 crores under item 19, page 88. Thia is the reason why 1
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have brought in the silver sales policy. The promise of a responsible
Minister given to the Members of the Legislature, translated into action
in his budget, has been controverted and that promise has not been carried
out. I shall leave this question to take care of itself. '

I come now to the Reserve Bank. The Reserve Bank Act was passed
early in 1984. Two or three months of 1935 also have passed. The actual
transfer of the assets of the Paper Currency Department to the Reserve
Bank was made on the 1st April, 1985. What is the result of this creation
of the Reserve Bank on the finances of the Government of India? We
were told that the Reserve Bank had been created in order to facilitate the
currency transactions, and we were informed that it was to damage our
income from this source of currency and Gold Standard Reserve.

TAe HoNoURABLE THE PRESIDENT : The Act was passed last year but
it came into forve on the 1st April this year.

Tre HoNovraBLE MR. HOBSATN TMAM: Yes, Sir. and I am going to
analyse its effect on the budget of the Government of India.

Tue HoNouraBLE THE PRESIDENT : Tg it not too premature?

Tre HonovrasLE Mr, HOSSATN TMAM : Tt is in the budget estimates,
Bir. .
Now, our net income from the Gold Standard Reserve, according to the
revised estimate of the Honourable Finance Secretary for the year 1934-85,
comes ta Rs. 154 lakhs, and the income from the Paper Currency Reserve
is estimated by him for the year just completed at Rs. 88.18 lakhs, from
which we have to debit the expenditure which will not appear in the current
vear on account of the transfer of the currency department to the Reserve
Bank. That expenditure, Sir, totals Rs. 42 lakhs. Therefore, from his
figures we take it that our net income from the Gold Standard Reserve and
the Paper Currency Reserve during the year just ended is estimated by the
Finance Department at Rs. 180 lakhs. This is the story of the past; now
T come to the story of the future when the Reserve Bank will start function-
ing and it will traneact the same business which the Government was
transacting under the two nharnhes of Paper Currency Reserve and Gold
Standard Reserve. The Honourable Finance Secretary’s estimate of income
from the profits of the Reserve Bank is the magnificent sum of Rs, 50 lakhs
in place of Rs. 180 lakhs. Now, T'ask the- House what conclusion can we
draw from that? There are only two conclusions which appear to be
possible. One is that it is a gross and deliberate under-estimate, or that
the creation of the Reserve Bank is simply a means to fill the coffers of the
Tmperial Bank of Tndia, bécause the Tmperial Bank of India is now going
to be paid enormous sums of monev, reaching nearly Rs. 60 lakhs, for trans-
acting the verv business which they were tramsacting up to now free of

charge.

‘Tre. HonourasLe THE PRESIDENT : They were getting from Govern-
ment money free of interest. , ’

Tue HovovrasrLe Mn. HOSSAIN TMAM : Sir, that money will remaih
now with the Reserve Bank and if the Tmperlal Bank could mak¥e méney
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out of it why should not the Reserve Bank do the sameé? Why this. dxﬁer-
ence of Rs. 180 lakhs, when they are carrying on this same business snd
reported to be carrying it on, on better and more orthodox commercial lines ?
Is this commercialisation that the i incore should fall by 70. per cent. during
one year? 1 think we would have been justified in expecting even an
increased income over what we were drawing from the Paper. Curreno_y
Regerve and Gold Standard Reserve because of the new factors coming in.
in: former times the Paper Currency Reserve and Gold Standard Reserve
bad neither capital nor reserves. Now the Reserve Bank is going to have
# capital of Rs. 5 crores on which they are going to pay a paltry sum of
Rs. 17} lakhs as intetest to the shareholders. The lutest 8 per cent. loan
is still at Rs. 100-4-0. Three per cent. interest is being paid by Govern-
tnent, ‘this will. show that the Reserve Bank sare not paying a very high
rate of interest on their share capital. Then the Government has contri-
buted a further sum of Rs. 5 crores to create a reserve. The Reserve Bank
Committes had not recommended that Government- should make g contri-
bution of Rs. 5 ¢rores for the creation of a reserve. When -the. Bill was
passed we never understood exactly what was the meaning of it, why this
reserve was being oreated, Now we have understoad, becauge the provision
in the Bill as originally drafted by the Reserve Bank Committee was that
until a reserve ¢qual to the share wapital bhas. been created the Reserve
Bank was to deposit Rs. 50 lakhs per annum towards the creation of s
reserve béefore .it could eontribute anything to the Government of Indin.
The. Finance Department then realised that as s raatter of fact it will not
be sble to pay anything to the Government of India, and in order to mask
that non-paymeent it was decided to create a reserve fund from the wery
beginning, 8o that the Government of India may at least receive Ra. 50
la.khs in order to throw dust into the eyes of the public.

Tar, HoXouraBLE THE PRESIDENT : What are ynu arguing now? That
it was unwise to create a Central Bank in Indis?.

Tue HoxovrarLr Mr. HOSRAIN TMAM: ‘No, Sir, that an income of
Rs. 50 lakhs was a gross under-estimate. The Government have ;not com-
plied with the provisions of the Rérerve Bank Act. I am going to refer
to section 21 of the Reserve Bank Act where it was laid down that every
agreoment entered into by the Reserve Bank and the Gevernment of Tndia
and provincial ‘Governments should ba laid on the tables of the respoctive
Houses. The Reserve Bank hag started transaeting Government -hasiness
and they must be transactirig it on some definite ngreement, satill the Gov-
ernment of Indis has not cared to comply with this though thev were them-
selves a party to the agreement. We do not kmow, 8ir; the text. of the
agreement which may have been entered into by the Reserva Bank with
the Tmpena\ Bank about their carrying on agency work of the ‘Reserve
Bank in places where there is no Branch of the Reserve Bank.

Tre Honourarte M. P. C. 'I‘ALTIF‘N'I‘S Is the T«Tonoursmn Mc-mbvr
voferring to section 21(4) of the Reserve Bank Act?

Tag HoNovkABLE ‘Mn, HOSSAIN IMAVI: Yfés.uy e
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Tug HoNouraBLe Mr. P. C. TALLENTS: May 1 read out what that
secti?n says? _It reads :

“*Any agreenent nade under this section to which the Governor General in Council
or any local Government is a party shall be laid, as soon as may Le after it 18 1aade,
before the centrul Legislature und in the case of @ loéal Government before its local
Legislature aleo’. v oo

1t does not refer to agreerents between the heserve Bank and the Imperial
Bank.

Tue HoNoukase Mr. HOSSAIN IMAM : No, Bir, it does not refer to
that, but I am now referring to the agreement which might have beer!
entered into with the Imperial Bank for carrying on agency work.

Tux HovovraprLe M. P. C. TALLENTS: That is not what the
Honourable Member said just now. o

Tur HoNourapLre Mr. HOSSAIN IMAM: We do not know the exact
amount of money which is going to be given to the ITmperial Bank to carry
on their work as agents of the Reserve Bank, except the Schedule which
forms part of the Reserve Bank Act, in which a commission rate has been
fixed for carrying on Government business. Are the Imperial Bank to
receive any other monies from the Reserve Bank for carrying on their
currency and central banking business or not we do rot know. Is the
Tmperial Bank going to uct as the agents of the Reserve Bank to perform
the currency functions also? The Government of India have created a
Reserve Bank. They have transferred their nssets of the Paper Currency
Reserve. T do not know much of the Gold Standard Reserve goes there.
No statement has been published in the Gazette of Tndia or laid before the
two Houses. What are the assets transferred by the Government of Tndia
to the Reserve Bank, because the assets of these two combined exceed all
the liabilities of the currency department by Rs. 58 crores. We very much
doubt if all the sterling assets of the Gold Standard Reserve have been
transferred to the Reserve Bank! That might be one 6f the reasons why
there is this under-estimate in the income from the Reserve Bank. I refer
to paragraph 21 of the Finance Member's speech. He raid in the other
place that the Reserve Bank is not assuming full banking business till the
beginning of Julv. Nevertheless they are carrving on transactions of the
Government of India. '

Tar. HoNourartr THE PRESIDENT : The Reserve Bank is not officially
carrving on its business till July and vet you are criticising in anticipation
of their parforming its business? ’ :

Trr. Hovovnante Mr. HOSSATN TMAM : Our eriticism is'not at all on
the action of the Reserve Bank but on the budget papers, the estimates of
income and assets transferred—in short, tha action of the Government.

Tre HoxouranLe Tne PRESIDENT: Yon mliét ,‘hgt féi_rgét‘that thig in
the first vear and thev had to go.on some basis and. the Finance Depart-

.

ment have put forward these figures. .- X

Tae HovourasLe Mr. HOSSATN TMAM: If the Finance Department
with all its paraphernalia of Secretaries and Urider Becretaries and Assistant
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Secretaries cannot come to the right conclusion, it is .Bigh time to consider
what is the use of having them?

Tue HoNourasLe tax PRESIDENT: It remains to be seen next year
whether they have come to a right or wrong conclusion.

Tus HoNoumasLk MRr. P. €. TALLENTS: What figure would the
Honourable Member himself suggest as the revenue to be derived by the
Central Government from the Reserve Bank this year.

« Tue HoNourasLe Mr. HOSSAIN IMAM: I do 'not know exactly what
is the amount of money which is going to be transferred to the Imperial
Bank. 1f I had known that I could have given you a correct estimate.
As you have estimated the income from the two sources, the Gold Standard
Reserve and the Paper Currency Reserve to be Rs. 223 crores, I would esti-
mate the amount at something like Rs. 50 lakhs myself.

Tue HONOURABLE THE PRESIDENT& I may tell the Honourable Mern-
ber that whatever the calculation may be there is absolute public confi-
dence in the Reserve Bank, because the shares within 15 days have gone

up to a premium of Ras. 25.

Tue HoxouraBLE Me. HOSSAIN IMAM: The ways in which the
market fluctuates and the ways in which it is manipylated have no bearing
on the interest-paying capacity. You knew better than mysclf how the
Tata Iron and Steel Company have gone up and down without any change
in their interest-giving power. Merely ac the bull or the bear is in the
ascendant the market goes up or sags. In India the market is no criterion
for this, especially in such speculative stock as this. .

Now, Bir, I come to another item. If the Government is going to give
up control of currency, why should .the Controller of Currency still exist?
We are told, Sir, that the currency is tramsferred to the Reserve Bank, but
still the Controller of Cuwrrency or Rs. 8,400 per month, his private secre-
tary at Rs. 650 a month and 28 subordinates and menials at varying rates,
involving a total expenditure of Rs. 1} lakhs are miantained? Is it because
no other place eould be found for this official? - Is that the reason? What
would be the functions of the currency authority? Now, Bir, I saw in the
Gazette or in the papers an announcement that the Reserve Bank is going
to igsue Treasury Bills to the public. In that connection I found that it
was the intention of the Govermment to replace the ad hocs in tite assets
of the Issue Department of the Bank:by mieans of issuing intermediaries
for the amount that matures. Personallv I do not like that the Reserve
Bank who are the authorities to disburse Treasury Bills should be them-
selves interested in purchasing ‘thhemn:. ¥ would therefore suggest that it
would be better and more in-kepping with the tenets of the practice of the
other Central Banks. if the Reserve Bank oonfined its operation in Treasury
Bills to the barest possible minimum and they would be wall advised if they
went in for serips of the ordinary Glovernment of Tndia l6ans. Thereby
they would be doing two setvices. They would be, really controlling the
amount of currencv in the market by medns of their market aperations of
huving or selling, which they cannot do with the.ad hoes, ani secondly, they
would be inoreasing the interest-esrning capacity of their assets by replacing
their Treasury Bills by Government of India serips. The difference between
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the twa is about double. Treasury Bills are quoted at Rs. 1-12-0 and
Rs. 1-14-0 per cent. whereas the Government of India 8§ per cent. paper
you can get at Rs. 91.

I amn very grateful to the Honourable the Finance Member for his un-
consciously acting on my advice to some extent. I da not believe that he
would have done it intentionally, but unconsciously it has been done. 1
refer to the fact that the Government have bought some Government of Iniia
sterling bonds in England and they are holding something like Rs. 7-87
crores worth of it with the Secretary of State. That, Sir, is a good augury
and I hope that all the assets of the silver redemption fund which is going
to be created as well as the share capital and the reserve of the Reserve
Bank would be invested in (iovernment of India sterling securities.

Now, Sir, I come to the very good suggestion of the Honourable the
Finance Member about a sound principle of finance which he enunciated
the other day in this House:

“It is only in the case of short falls that we can take advantage of windfalls’ .

and that is a sound proposition to which no ome can take exception. When
1 convince the House, if not the Government, that there short falls
uggregating to about Rs. 2 crores, then I hope the House will try to work
up to the principle enunciated by the Honourable the Finance Memb. r
nnd reduce taxation to that amount by tekimg advantage of the windfall.
He also incidentally told us, Sir, that this windfall of excess of income
over expenditure have been to a certain extent wiped out by the Assembly
and the Government by aliotting the surplus to certain heads of expendi-
ture. In fact, he stated that out of the Rs. 327 lakhs of the surplus whiun
he expected, Rs. 278 lakhs have already been appropriated and Rs. 49 lakhs
only were left over to be debited to the reduction and avoidance of debt.
With the exception of the I’s. 1 crore which the Government proposes to
spend on the village uplift programme, all the rest of it could have been
either financed fram: capital or deferred till a better time. There was no
urgency about financing them. This will be borne out by the fact that this
money is to be debited to special funds and every expenditure from .this
amount which has been set apart will be subject to the consideration of the
Legislature. This disposes of the urgengy, otherwise they would bave
made out s programme with this expenditure. Now . the Legislature has
been prorogued and is not going to sit till Seplember in Simla and therefore
we cannot be responsible for having disposed of the windfall. However,
we have still got Rs. 49 lakhs left which has been transferred to the head
Reduction and Avoidance of Debt because there was no other place in which
to keep it.

Now, Sir, I will cite two or three examples of these short falls. Take
the Railways in 1933-34. There was an increase of Rs. 280 lakhs in income.
In 1934-35 the estimate .of increasing income wag_Rs. 412 lakhs, I am refer-
ring, Sir, to the ingorae, not to excess over expenditure. And in the current
year, there is an increase of Ra. 275 lakhs, so that in three years a better-
ment of Rs. 907 lakhs is expected or an average betiarment of Rs. 3 crores
per annum. Now, during the current year, our deficit was only Rs. 190
lakhs, so that we ean safely hope that next year we will he able to wipe
out the deficit and have an additional Rs. 110:lakhs left over to be divided
up between repayment to the Depreciation Fund and repayment to the
Government of India. If we make a just distribution of it and give half
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und half to each of these creditors, the (Government of India can safely
predict und expect an increase in their income next year of about Rs. 55
lakhs from this source slone.

The second short fall is the income of the Reserve Bank. I do not think
the Governmont of India are prepared to plead guilty to the charge that
they have inaugurated it simply to transfer some inoney to the Imperial
Bank. It must be some mistake or under-estimate of the income. 1t
cannot be possible that our income will fall by 70 per cent?

Tur HonourasrE THE PRESIDENT : You have said all this before.

Tueg HoNouraBLe MR. HOSSAIN IMAM: I am now referring to the
short fall. If we take the income at even Rs. 1.25 crores there is Rs. 75
lakhs of short falls of income. We cannot think that the Reserve Bank
will all the time contribute only Rs. 50 lakhs, otherwise as you said, the
premium would not be 116. Not until there is an excess of Rs. 4 crores,
will the shareholders be entitled to get any payment from the Reserve Bank
in excess of their 8} per cent. rate of interest, and evéen now the mone,
market is not so far ‘down as to make 23 per cent. an attractive investment,
which is the net redemption yield on the present market quotation.

Then, Sir, there is the heading of income-tax, about which the Honour-
able the Yinance Member told us that he is not expecting full betterment
during the current financial year because the results of the betterment in
the trade conditions are not reflected till one year after the close of the year
in the income-tax receipts. He has budgetted for a betterment of only
Rs. 36 lakhs during this year because we. are not getting the full effect of
the better trade conditions this year. We would not be far from the truth
in estimating an increase of Re. 50 lakhs next year.

Tar HonourABLE THE. PRESIDENT : How much longer are you likely to
be?

TaR HoNoukABLE Mr. HOSSAIN TMAM: About 20 minutes, Sir.

Tae HonNourALe THE PRESIDENT: Then I will adjourn the Council
now till half past two. But I would warn Honourable Members that if this
Bill is not passed by half past seven this evening, I propose to convene the
Council again at nine:o’clock and sit till two in the morning.

The Council then adj_oui'ned for Lunch till Half Past Two of the Clock.

The Council re-assembled after Lunch at Half Past Two of the Clock,
the Honourable the President in the Chair.

Tae HoNnouraBLg Mr. HOSSAIN IMAM: Mr. President, I was discuss-
ing before the luncheon adjournment what would be a conservative
estimate of the short falls this year in order to justify our taking advan.
tage of the windfalls from the excess of income over expenditure. I have
aceourited them under three heads. On a conservative estimate, I esti-
mate the short fall under thege three heads to Rs. 175 lakhs. Are the
Government prepared to reduce taxation to the tune of Rs. 175 lakhs in
view of this short fall?" 'We ladve it to the Government to decide what

to do in this dase.
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A subject which has been discussed threadbare in this as well as in
the other House is about economic planning. The Honourable the Finance
Member thinkys that there is absolutely no idea behind economic planning.
He says it is impossible and he adheres to laissez faire. It is ‘accepted
on all hands that laisses faire is not a theory in which your belief or dis-
belief can do much. It becomes effective only if others also think like
you. If I am a believer in laissez fairc and I open out my markets to the
rest of the world and the other parts of the world do not believe with me,
and they keep on their tariff walls, what will happen? We will be
swamped and others will not teke any goods from us. The result will be
that we will be losers. The question before the House and the Govern-
ment is whether we find any tendency in the present day world to break
the trade barriers, to remove quotus and other restrictions, and to open
up the trade of the world. When we find no such development in the
world, it is only right that we should follow in the footsteps of the others.
Just as it is said that the best method of assuring peace is to be prepared
for war, then war would be impossible; in the same way, in order to have
a free market in the world, it is necessary that all those who believe in
this theory of erecting tariff barriers should realise that it is an impossi-
bility and a retrograde step. We can open our markets only when we
find others opening their markets for our goods. Personally, I believe that
economic planning for a country of such huge dimensions as India is al-
most an impossibility. It is a very difficult matter. It is well known
that industrialisation does not give employment to the same number of
people as other unmechaniged things like agriculture. .On industries in
India samething less than three million people are engaged. Consider
that with the population figure of 350 millions. 1 also agree with the
Honourable the Finance Member that there is no short cut to prosperity
through industrialisation. He himself has admitted that India’s export
trade should be helped. What specific steps has he taken to do that?
In the Assembly there were any number of statements by responsible
Members of the Government that reduction in railway freights cannot be
made in order to help the export trade. We have complained that the
freight rates are disadvantageous to exportable goods and advantageous to
imported goods. Those rates have not yet been revised. We ask for
subsidies for our export trade, and we do not get it. As I pointed out the
other day, there is actually an export duty on rice. Are these the steps
to help the export trade? If Government are not prepared to follow the
advice of economic planners, the least they can do is to give effect to their
own decisions in practical ways. [It 78 in that spirit that-1 want that there
must be a planned effort on the part of Government at least to increase
our export trade.

Secondly, Sir, there is another point about economic planning on which
1 believe even the Finance Member is in agreement, namely, that external
payments are a drain on the national wealth. One way of increasing the
purchasing power of the nationals is to reduce the drain on the income in
the shape of external payments. At least on this proposition there is no
difference of opinion even among economists. One and all of them agree
‘that it is disadvantageous as there is no pari passu return for this sort of
payment. Take England, where we have to make ail these external paz(;
ments. In England we spend something between Rs. 30 and Rs.
crores per annum in payment of intorest charges, pensionary charges and
others. This has continued for all these years, It is a wonder how India
was able to continue this. The wonder is explained by the fact: that
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formerly we had a surplus in merchandise of exports over imports amouat-
ing to something between Rs. 80 and Rs. 90 crores. With such a huge
export surplus, we could atford to spend Rs. 40 crores without feeling the
pinch because, after all, we never used to make payment in species or
rupees, but only by goods, and if there is a demand for goods, that would
give employment to the people in this country, and only when they are
employed, they really incresse the wealth of the country. Now the thing
is stopped at the source. There is no employment for the people and
there is consequently no creation of wealth and without the creation of
wealth this payment is becoming a drain which is liable to dry up the
source of income. I therefore appeul to the Government again that they
can never get a better opportunity than the present moment to fund up
and pay back their sterling commitments by contracting rupee loans. They
should also. change the rules of employment which makes pensions pay-
able in sterling. In the new order of things no pension payment ahouzi
be made in sterling at least in the case of new employees. If these two
propositions are accepted by the Government we will increase the purchas-
ing power here, because thesc monies would be spent in India. This is
practical planning and can be undertaken without entering into the morass
of what the Finance Member called imaginative finance.

If the Government of India are not prepared to listen to this advice,
the next best thing they can do is to ask England to concentrate its pur-
chases more from India, so that there will be exports from India to Eng-
land corresponding to the imports from Fngland and the invisible imports
of England in the shape of these pensionary and interest charges. If Eng-
land allows a balance of trade to India equivalent to our payment to
England with decreasing our trade with the rest of the world then we wonld
be perfectly content to have this thing remain as it is, because thereb,
we will be getting back something and getting some employment for our

own people.

Then I should like to say a word about economy. We have heard too
often that the expenditure of the Government of India is bloated. The
expenditure is so distributed that very little, if any, opportunity for redue-
tion of expenditure remains to the Executive or to the non-officials. We
know that the charges are distributed under two main heads, interest
payments and the army charges. These two constitute more than 75 per
cent. of our expenditure, and the rest of it which goes to the adminis-
tration side is troubled by fixed salaries which are not liable to reduction.
Therefore ordinarily it seems there is very little scope of retrenchmept
in expenditure. I should just like to bring to the notice of Government
two items of expenditure which could be reduced with very little difficulty,
and these are just instances and not the whole of the economy campaign,
which I hope Government will carry on all the time, because a Govern-
ment with a falling income ought to be always searching for economy and
no economy however small ought to be left out because it happens to be
small. A hundred thousand savings of one rupee each mount up to Rs. 1
lakh. Though each may individually be worth little, in the aggregate they
are worth much. Now look at the army—I am not attacking the policy
or other big items. It consists of two lakhe of men and the expenditure
on its medical department comes to the staggering total of Rs. 1 crore and
168 lakhs, giving an annucl ewpenditure per head of Rs. 80. Have the
Government ever considered that if we were to spend even an eighth part
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of that on the civil population of India, I mean Rs. 10 per head, what
would be the total cost of the medical department to the Government for
850 millions ? It would be Rs. 850 crores, even if we spent one-eighth of
the sum spent by the military. TLook at the railways. They employ
700,000 men. What is their expenditure on the medical department?
The Ohlef Commissioner is not here, he might have told us, but I am
sure it is less than two rupees per head; and in the army it is Re. 80 per
head. I do not think that the central and provincial Governments to-
cether spend more on the medical department in the whole of India than
the army spend on its medical department for two lakhs of men. There
must be something basically wrong in such a huge expenditure on this one
military department. It is in these directions that economies can be ear-
ried on with success if there is a will to retrench expenditure. Another
department: which is under the Honourable Finance Secretary himself can
be retrenched. I refer to the interest we pay on the provident funds.
At the present moment we are paying on the Reserve Bank shares 8% per
cent., and they are quoted at a premium of 16. We have a 8 per cent.
loan which is quoted at a premium of Rs. 1-4-0 over its issue price and of
4 annas over its face value. We are issuing post office cash certificates at
8 per cent. compound interest. Is there any reason why the provident
funds alone should be given 5 per cent. at this time? Cannot the Govern-
ment get any money from anywhere else at a cheaper rate? Are their
servants so poor and destitute that special consideration must be shown
to them? And the amount of money involved is enormous. If the inter-
est on provident funds were to be reduced to 3} per cent. even thers would
be @ saving of Rs. 123 lakhs to the central Government. It is the
cumulative effeet of these many small economies which no one cares to
look into which would amount to several crores. Perhaps some of my
friends might think that I am suggesting something which has no sanction
of precedent and we always look for precedent. In this case, during the
last financial year the Government were paying 53 per cent. on these pro-
vident funds. This year they have reduced it to 5 per cent. May I hope
that next year they will reduce it to 4 per cent. and thereby save us some-
thing like. Rs. 80 lakhs per annum under this one head alone.

Sir, I started by saying that it is time that the Government of India
and the people of India composed their differences and came to a settle-
ment. But that cannot happen if only one party wants to settle. Just as
there must be two to make a quarrel, there must be two aleo to compose
a difference. If there is a will and & desire on behalf of non-officials to
help you, the Government of India have to be responsive, and when the
Government of India are responsive the Opposition has to be considerate.
Unless we have co-operation by mutual give and take on both sides, there
can be no salvation, and the present Finance Bill suffers from a dearth
of this thing. There is no effort made by the Government to do amything
to meet; the Opposition. Even small amendments which would have in-
volved losses of Rs. 15 or Rs. 20 lakhs hawe not been aecepted by the
Government. If the Government is so unressonable, they cannot expect
us to do anything better than what has been done as they are in a better
position than us and everything that they do can be copied by us s com-
ing from authority and therefore having the sanction of practice gnd pre-
cedent behind it. If the Government is not prepared to give in on any
point, they cannot expect us to co-operate with them at all costs. There-
foré, Sir, we have no option left but to oppose the Finance Bill.
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Tue HovourasLe Mr. P, C. D. CHARI (Burma: General): Sir, I do
not want to give a silent vote on the Finance Bill which hag once again
come to this House in a certified form. You reminded me, Sir, that the
Bill hag come certified to this House six timeg before. I am aware that
certification has almost become a normal feature of the financial budgets
under the Montagu-Chelmsforg Reforms. In all democratic countries the
upper House has nothing to do with money Bills. Under the present
constitution the upper House hag got the right to vote on money Bills
and the constitution has been so devised as to guarantee the passage of
money Bills rejected by the other House, in a House like thig which is
considered as one of the strongholds of the bureaucracy. The consli-
tution of the House has been so devised and the foundationg of this House
have been well and truly laid to play the part of the stronghold of the
bureaucracy. The foundationg are 27 feet deep in the shape of official
and nominated Members and there is not the ghost of a chance of any
opposition doing any effective work in this House when a Bill of this type
is brought forward.

Tre HonNouraBLE Kman Bamapur Dr. S NASARVANJI CHOKSY:
Is not there a non-official majority in this House?

i

Tar HonourasLe Mr. P. C. D. CHARI: We have got 83 elected
Members but then the three form the concrete flooring of this House, which
has been well and deeply laid, and it hardly leaves 80 and even if all
the 80 Members vote against the Bill,. which is very unlikely, itis not
possible for us to succeed, because we have not got the device which the
Government has ready to hand to replace the nominated Members who
may be absent even for a short interval on account of unforeseen circum-
stances. We cannot do any such thing and under norma] conditions there
will be one or two absentees. 8o it is a dead certainty for the Govern-
ment tohave any Bill rejected by the other House carried here without
any trouble, and the official Whip has got a very soft job. He need not
approach any Member; he can be alwayg certain of a decided majority.
The only thing he has to doig to see that the business of the House is
expeditiously transacted and the Bill is not held up here even for a couple
of davs. That is the only work which tha officia] Whip has got to do in
this House. 8ir, as T have said before, six times before has a certified
Bill come before this House and this obliging body has alwayg passed
the certified Bills without any trouble to the Government and we shall
have a repetition of that process during this year. It is only on occasions
like this that T feel the deepest humiliation as a Member of this House.

Tre HonouraBLe Mr. BITAY KUMAR BASU: Resign!

Tne HovorraBLe Mr, P. C. D. CHARI: Yes, my friend the Honour-
able Mr. Basu savs resign. I ghall presently give the reamsons why the
Members of the Opposition ought not to resien but should have the courage
of their conviction and stand up in a House like this,

Trie Hoxourasrr Mr. BITAY KUMAR BARSU: And be humiliated!
Tﬁz.,HononnAm,E Mr. P. C. D. CHARI: Be subject to humiliation and

at the same time to lav a dignified protest against the procedure that has
been adopted in thig House. i P o8



INDIAN FINANCE BILL, 863

! \

8ir, during the long periog of enforced inactivity, I watched the  pro-
ceedings of the other place. The Government came forward as usual with
a cut and dried programme of expenseg and a programme of taxation. The
other House went through the formula of the Demands for Grants and
refused most of the Demands and the reasons for refusing those Demands
were really very sound. They said they were not opposed to these expenses.
What they said was that Government had a programme of capital expen-
diture under certain heads, like civil aviation, broadcasting and the transfer
of the Pusa Institute. Government originally did not contemplate that
the capital expenditure should be financed out of revenue surplus. The
other House finding that the Government wanted to fritter away a revenue
surplus which had come in said: ‘‘Utilise these revenue surpluses derived
from this emergency taxation, which is the cause of the surplus, first of
all to reduce taxation under which the people of the country are groaning.
If you want these programmes tobe urgently pushed on, by all means
do so by a programme of capita]l expenditure’’. Thig is a very reasonable
attitude and this was not really an attitude taken up by Members who are
bent upon refusing supplies for no rhyme or reason. They had the best
of reasons for refusing Demands. Then what did the Government do?
They went through the formula of certifying these demands which were
refused by the other House. Then, as regards proposals for taxation,
various sections of the popular House came forward with proposals for
reduction of taxation. I carefully listened to the debates and there was
no intention on the part of any section of the other House to make proposals
for a change which were not justified by sound reason. There were five
such proposals which were carried by substantial majorities. The reduc-
tion of the salt duty to 12 annag was carried by a majority of 78 against
48; the two pice postcard was decided by the vote of the other House
by 79 against 44.

Tae HonourAsLt tHRE PRESIDENT: We all know what happened in
the other House; it is not necessary to recite it.

Tae HoNourasLe MR. P. C. D. CHARI: So long as it is relevant, Sir,
I am entitled to refer to it, and if you are prepared to rule me out, I have
no option but ‘to sit down.

Tue Hovourasre o PREBIDENT: I do not want to rule you out.
1 wanted to draw your attention.

Tre HoxourasLe Mr. P. C. D. CHARI: I am drawing the attention
of the House to the voting figures. The proposal to reduce postage on
letters was carried by a majority of 80 against 85 and the cheaper packets
proposal ¥as carried by a majority of 84 against 49 and the
proposal to make the minimum income for income-tax purposes Rs. 2,000
was agreed to by the vote of the House. These are very reasonable pro-
posals and they came from different sections of the House. Well, go far
we have been told that, excepting the proposal to reduce the salt tax
which would have meant alosg of income to the tune of Rs. 8 crores
and 25 lakhs, the changes proposed under the other heads would have
meant a loss of income of only Rs. 1 crore and 70 lakhs: and as
the Finance Member put to this House the other day, the changes
yroposed involve a loss to the hudget ranging from Rs. 6 lakhs to Rs. 825

3 ru,
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lakhs. What did the Government do? The Government adopted a different
attitude from the one which the Finance Member adopted during the last
occasion in 1981, and in the course of my speech I shall trace the psychology
underlying the difference in the attitude of the Gcvernment. The result
is that the Government could not accept any change which came from the
populsr House. Even a proposal to add to the income of the Government "
by Rs. 7 lakhs by retaining the export duty on skins wag rejected.  The
Government i the fitness of things thought that the safety, tranquillity
and interests of British India required that all these proposals should be
turned down and it ig a great pity that none of these changes were accepted.
What is the significance of thig intransigent attitude? This shows that
Government was not inclined to accept any change and to make even a
token concession for the worth and utility of the Members of the two
Houses of the Legislature. At least in 1931 the Finance Member in the
course of the debate, while bringing a certified measure only for certain
of the items anq accepting all the other items, said the changes made
were bad from a financial point of view but still with a view to accommodate
the vote of the House he accepted the changeg under a number of heads
and brought in certification only with regard to the headson which he
could not see eye to eye with the other House. This shows that the
Government of India doeg not care a brasg farthing for the opinion expressed
by the Members of the Legislature. The whole question is not a question
of the budgetary position or the financial inconvenience of accepting the
changes but it is a question purely of political expediency. This attitude
of the Finance Member was very well explained in the closing speech of the
Finanee Member himself in the other place. Quoting Sir George Schuster,
the Finance Member said in the other place that under the constitution
he could not put the responsibility on other shoulders than hig own. 8o
far he was right. - But he persisted further and in answer to a request by
Sir Cowasji Jehangir in another place that Government had not thought
fit to accept even a single voled proposal, the Finance Member with
refreshing candour said that this demand and thig suggestion by Sir Cowasji
Jehangir to make a choice out of the amendments passeq was not fair
toa Government which had already made its choice; thereby meaning
that when they framed the taxation proposals they had made their choice
and they were not going to allow themselves to be influenceq by any
congideration or by any viewg or expressiong made in the other House.
This attitude of intransigence is sentirely inexplicable except on one
assumption, and it is this, that it is the sole province of the Government
of India to decide what shall be the expenseg incurred and what ghall be
the taxation. But thig attitude is a fraud on the constitution itself.
Though the Montagu-Chelmsford Reformg and the present Government of
India Act do not make the Executive responsible to the Legislature it.
certainly compels the Executive to be responsive to the viewg of the
Legislature. Tt is with this object that the framers of the Act thought
fit fo insist upon a certain portion of the expenses being brought forward
before the Legislature for the purpose of voting on the demands. Itis
for this purpose that certain items of taxation which have to be repeated
from yesr to year in the annual Finance Act have to be placed before the
two Houses of the T.egislature. So that the opinions expresseq and the
changes advocated in both' the Houses may have some effect upon the
policy of the Government. Ofherwise the Government has got & moral
obligation to be responsive under the present Government of India Act.



INDIAN FINANCRE Brii. 886

And it is & defiance of the spirit of the Act, itis a refusal tofollow the
spirit of the Act on the part of the Finance Member that the Government
of India in insisting that they have got a right to make a choice beforehand
and that in epite of the wishes of the Legislature they have got the right
to carry through their own programme. No doubt, us the last resort, the
Government hus got the power of certification und the demandg and the
finance proposals of the Government contained in the Finance Act may
be certified and passed into law if it is necessary in the interests of the
safety, tranquillity and interests of British India.

Well, Sir, examining the speech of the Honourable the ¥inance Member,
he bimself said that so long as the attitude of obstruction and destruction
is persisted in in the other place, so long must Government resort to their
emergency powers. 8o, according to the Finance Member, the considera-
tion necessitating certification was not the financial needs and circum-
stances of the country, but the attitude of the Opposition in the other
place. In other words, certification is to be decided upon on political
-considerations, not on the financia] needs and circumstances of the country.
If the Government are not satisfied with the attitude of the Opposition in
the other place, then what they say is whether the financial needs of the
oountry require it or not, they will punish the people who have been
responsible for returning these people to carry on this policy of obstruction
and destruction. The Congress Party has come into the Assembly with
the avowed object of preventing the Government doing further mischief
through the Legislatures and to prevent the abuge of the powers of the
Government.”’

Txre Hoxouvrasne F¥ian Bamapur Dr. Sik NASARVANJI CHOKSY:
For non-co-operating then?

THE HonNoUraBLE MR. P. C. D. CHARI: That is the main object with
which they have come into the Legislature. Government now have got
the opportunity of telling the people, ‘‘Well, you thought that by sending
these people to the Legislature, you can prevent mischief. Look here, the
ultimate repository of power is the Government. The fact that you have
sent these people to the Legislature means that you ought to be punished
and we shall punish you; even though the financial needs and circum-
stances of the country do not require the certification of certain measures
of taxation, we shall do it to show that you ought to behave better in
future’’.

Tue HonouraBLE THE PRESIDENT: That is your interpretation ?

Tue HonourasLe Mr. P. C. D. CHARI: Thet is my humble interpreta-
tion, and I am entitled to take iLe {{ouse with me in that interpretation.
That is how I view it. There is also another point. In so far as the other
parties including the European Group who have associated themselves with
this Party of white caps are concerned, Government tell them, ‘‘You
also deserve punishment; none of your proposals will be accepted because
they are tainted with association and with the vote of those much hated
representatives of the Congress. You shall suffer for it’’. There is also
one other object behind this. To my mind, it seemns that the die-hards
are fighting against the so-called granting of greater powers to the people
of India. Here is a political drama being staged at Delhi. The Tory die-
hards arc given a concrete lesson as to how the present Government and
the future Government will probably behave under similar circumstances.
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They show that even though the financial needs and circumstances of the
country may not require it, they shall uphold the prestige of the British
and they will not allow any other consideration, however financially sound,
to enter their minds. So long as the people’s representatives want a
particular change, they will not allow it, and there is no reason to think
that the coming constitution will be worked in a different spirit so long as
they are there and so long as the Moghul at Whitehall can pull the strings
and make the present Members of the Government of India dance to his
tune. That seems to be the cause of the change in the attitude of the
Government as compared to their attitude in 1981. In 1981, they were
unxious to work the constitution in a real spirit of responsiveness. They
were anxious to impress upon the legislators then who were not representa-
tives of the Congress. Their attitude then was responsive. Now, so long
as the country favours the Congress people, the Government will not accede
to any of the popular demands. The net result is that the Congress is
bound to show up the naked autocracy of British rule in India. What is
our function? The funotion assigned to this Council is to clothe the
nakedness of autocracy of British rule in India by giving these high-
handed acts of the bureaucracy & clothing of popular opinion. 8ir, for my
part, self-respect demands that I should not be a party to this clothing of
the naked autocracy of British rule in India, and I shall not vote for this
Bill. The position is that we can neither end this Bill nor mend it, and
the only answer which the elected Members of this House can give is
that though they cannot end or mend it by a vote of the House, they
can say that they shall not be a party to this shameless show of force
which is at the back of a certified Bill. If you want to tax the people,
if you want to insist upon not showing even an atom of concession to.the
worth and utility of the Legislature, we shall answer you in the same
strain and tell you that we shall not be a party to a certified Bill and
we shall not have any responsibility in forcing this measure on the country.

8ir, I oppose this Bill.

Tae HoNourasLE Saiyer MOHAMED PADSHAH S8amis  BamADUR
(Madras: Muhammadan): 8ir, before making my observations on the
Motion before the House, I should like to tender my congratulations to
the Honourable the Leader of the House on the gpeech which he made the
other day. 8ir, it was indeed a very remarkable speech, remarkable not
only for its high order of eloquence, not only for the great debating skill
which it displayed, but remarkable also and from our point of view parti-
cularly so, for the conciliatory tone which marked it throughout. 8ir,
-even though the Honourable the Leader of the House failed to see eye to
eye with the non-officials, he had the fairness to recognise the honesty of
purpose of those who held a different view. 8ir, unless one has the
.breadth of view to appreciate honest difference of opinion one would not
find himself in a position to make even the least effort to reconcile differ-
ences and to come to a compromise. I am glad that in the Honourable
Leader of the House we have got one who, recognising as he does, the
honesty of motive of those who cannot see eye to eye with him, can be
depended upon not to thrust eside contemptuously the views of his
opponents but to make an honest effort to reconcile himself to those views.

As regards the Bill before the House I feel that it has come to us in
:a very extraordinary form. The Honourable Law Member was at con-
siderable pains the other day to show that the form in which the Bill has
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come to us on this occasion is not an extraordinary one, that since 1923
this has been the form which more often than not was the form in which
the Bill used to be placed before this House. Even if that view is correct,
it does not go to extenuate the circumstances under which the Bill has
come here. All that it does is only to show that those whose duty or
privilege it was to advise His Excellency the Governor General have not
often found themselves in a position to carry on in a way that powers
which were intended to be used only on extraordinary occasions should be
used only on exceptional occasions. Whatever it might be, I feel that on
this occasion too it was highly regrettable that those who advised His
Excellency to send back the Bill to the Legislative Assembly in a recom-
mended form were not able to see their way to meet the wishes of that
House in respect of some at least of the changes that that House desired
to be effected in the original proposals. If they had only met that House
half way and had acted in & spirit of give and take, it is very probable
that the Finance Bill would have been passed by the other House and
thereby the necessity would have been avoided of placing that Bill in the
form in which it has come here. 1t would not indeed have been possible
to give effect to every single suggestion made by that House, but it cannot
be contended that it was impossible to give effect to at least some of those
suggestions. The recommendation of the Assembly regarding the reduc-
tion of the salt duty could not indeed have been accepted, for to do so
would have been to forego & revenue of Rs. 8 to Rs. 4 crores. But what
about other recommendations ? What about the refusal of the Government
even to agree to retain the duty on skins which would have brought a few
lakhs to the Indian exchequer ? Even this the Finance Member could not
persuade himself to do, since he was afraid that by swerving from his
proposals even by a hair’s breadth there was a possibility of his budget not
being balanced. I do not know what charm there is in having the budget
balanced if at the same time an attempt is not made to take into con-
sideration all other things which are also the duty of the Government to
look to. Of what avail is the balancing of the budget when millions of
people find themselves unable to make both ends meet? Of what avail
is the balancing of the -hudget when the agriculturists, who form three-
fourths of the population, find themselves in a plight which grows from
bad to worse every day? )

Again, 8Sir, how has this Government been able to tide over the financial
difficulties during all these years of stress and strain? Certainly it. was not
only the Finance Department and the policy of sound finance pursued by
that Department which had helped the Government to tide. over those
difficulties. The people of the country, all of them, also did their bit in
helping the Government. All classes, the rich, the middle and the poor,
submitted themselves to terrible sacrifices. They put up with hardship and
privations and a considerable amount of inconvenience. Is it not natural
then that when things are looking better. and the financial position is some-
what easier that they should expect to be afforded some relief? These
people in spite of their own difficulties bad cheerfully submitted to the
burden of taxation imposed on account of emergency. Do not these people
have a claim to some relief? But what does the Government say? The
Government says, ““‘No'’, ‘““no’’, even to partial relief. The claim of the
people even to a small relief is denied by the Government, while it hastens
to remove even the part of the cut ‘to which the salaries of Government
servants were subjected. 1 do not sec why ‘this invidious distinction
-should have been shown in the matter of affording relief to people who
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‘have been made to bear the additional burden of taxation on account of
‘the emergency ? I do not see why this preference should have been shown
except for the pledge which was given, a pledge given so gratuitously to
these people at the time the cut was imposed. I am of opinion that Gov-
ernment servants are the last class of people who should have been con-
gidered to be entitled to any form of relief, because even with the original
ocut of 10 per cent. the Government servants were not badly off, especially
those at the top. They were quite all right in spite of the cut, since the

rices of commodities in the country had fallen by about 50 per cent.

t was therefore very wrong on the part of the Government to have given
.this pledge and thereby committed themselves to a course of action which
has resulted in such great injustice to other classes of people. Tt is this
restoration of the cut which has forced several provinces to budget for
deficits. Tt is this which is crippling the resources of the provinces, making
it impossible for them to continue their beneficent activities in the nation-
building departments. It is a pity that the Government could find Rs. 2
crores to restore these cuts while a few lukhs could not be found to give
relief to che general taxpayer. It is a pity that, even if the one pice post-
card could not be .reintroduced, the Government could not see their way
to bring down the postcard to two pice, which was the price before the
emergency rate of three pice was introduced. Even this small relief could
not be afforded although to millions of the poor the postcard is the only
means of communication. What is the use of spending money on broad-
casting, when people in the country are not in a position to take advantage
even of the postal facilities ?

Without disturbing the budgetary position, the Government could euaily
have accepted one or two amendments carried by the Legislative Assem!ly
and I am of opinion that they should have done whatever was possible in
their power to accept at least those amendments which went to benefit the
poorer gections. I mean they should have accepted the amendments re-
garding postal rates, at least the amendments relating to postcards and
the one anna letter; after all it would not have cost much. According to
the Finance Member the loss would have been about Rs. 50 to Rs. 80
lakhs. Tf from this loss we deduct the income that should have accrued
to the Government by retaining the duty on skins the loss comes down to
Rs. 40 or Rs. 50 lakhs and even this estimate is on the basis of the present
state of affairs. It does not require much imagination to realise that when
the rate is reduced there is bound to be an increase in the volume of
correspondence and with this increase it is just possible that this loss would
have been reduced to Rs. 30 or Rs. 40 lakhs at the most. It is idle to
contend that even this small loss could not be adjusted. Tt could not be
said that the estimates of income have been so correctly formulated by
the Finance Department that there is no possibjlity of any excess. Our
own experience i8 that these estimates are very cautious and mare often
than not there are surpluses and even this year with the conditions in
“the country showing an upward tendency T am quite sure that the surplus
that should have resulted this vear would he more than what would have
been necessary to cover this loss on account of the reduction in postal
rates.
8ir, I think I shall not be fair if T do not also express my opinion as
4o the way in which those peaple in the Assembly who carried those amend-
wents. did their part. My own impression is that if those in the Assembly
who carried such a large number of amendments had not overdone their
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part, if they had only concentrated upon one or two items of importance
and carried amendments in those respects, 1 am sure they would have
made. it impossible for the Governminent to resist their .demand. But any-
way even if these people hud not done their part properly, this is no
excuse for the (iovernment. not to have done their part properly. The
Government knew that there were one or two amendments which were
carried in the Assembly which were. very largely supported by the non-
official section of the House. If they had accepted those amendments they
would have carried the House with them and the result would have been
that the whole Finunce Bill would not have been turned down. On the
other hand, it would have been quite possible for the Goverument to have
the Finance Bill passed in that House and 1 think that would have been
much better than taking refuge in the extraordinary powers which are
reserved to be used only on occasions of ewnergency. It could not be said
that the budget was 8o accurastely framed that there could not be an excess
of income or a short fall. Just to give an instance of how there are still
ways by which economies could be .effected in the expenditure of the
Government of India I would draw attention to the office of Controller of
Currency to which reference was made by my Honourable friend Mr.
Hossain Imam. Now that the Reserve Bank is going to take over the
currency functions, I do not see there is any justification for retaining this
office. The Controller of Currency with his high salary and his assistants
and the whole paraphernualia of office staff should cost the Government a
good bit. If this'office was abandoned and similar retrenchments carried
out in different directions, 1'am sure the (Glovernment would have been
able to find ways and means hy which they could have covered the loss
which would have accrued by accepting one or two of the amendments
carried by the Legislative Assemblv. Tf they had done so it would have
avoided the neeessity of invoking these extraordinary powers. They would
have also shown' their .readiness to be responsive to the popular opinion
and that would ‘have been very good not only for the present Government
but also for the future Government. It is very regrettable to find that the
Government do not seem to pay much heed to the opinions of elected
representatives in the Legislature. 1f this is the attitude of the Govern:
ment, Sir, today when everyone of the reépresentatives could claim to have
been directly elected by the people in the country, I wonder, Sir, what
the attitude of the (Gevernment would be in the future towards Members
of the Legislature when those Memnbersa would have been elected only in-
directly. ' ' ‘

Tak HovourasLk KHAN Bauapur DR. Sir NASARVANJI CHOKSY
tBombay: Nominated Non-Official) : Bir, the present constitution has been
in existenee for someé 14 years; within a short time it will cease to exist.
The sands of time are running fast, and it is in the last throes of dissolu-
tion. Under these ¢ircumstances I question the propriety of analysing and
dissecting all its defects just at the fag end? Time was when those
analyses could have been made with profit'and improvements suggested,
but those who bad to work the constitution remained silent and siilky;
they non-co-operated. I do not cate to delve into the events that herald-
ed or followed its introduction for want of time. I would therefore confine
my remarks to: the budget and thé Finance Bill.

(At t3q stage the Horourable the President vacated the Chair, which wés
L e by the ‘Honcurabls: M. ‘Bijdy Kumar Basu.)
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It is & matter for satisfaction that for the first time after many years
there has been a reduction in various items of taxation us also that the sum
of Rs. 1 crore has been provided for rural development. It has been
suggested or rather feared that most of the money would be spent in creat-
ing appointments, but that is not so. It is true that the agricultural
population in India is highly indebted, and is subject to the tender mercies
of the sowcar, who lends him money. It has social expenses of a most
uneconomic kind and besides is handicapped by prolonged litigation. These
are some of their besetting sins and thus it is that they can hardly lay
by enough to buy new implements or improve on the old hereditary
methods of cultivation. But, 8ir, as if that were not enough, there are
middlemen who suck their lifeblood and reap their profits. In India
unfortunately there is a coterie of financial and commercial magnates
whose agents roam all over the country and rig the market according as
it suits the pockets of their masters. 1f the masters are afraid that they
are likely to lose some of their illicit gains, up goes the hollow cry: ‘‘Uh,
the poor ars being deprived of their living! They are not able to get their
livelihood!’ The cry is mot for the poor and the needy; it is the ery for
their own pockets!

As regards rural development, one method is that of the work of Mr.
Brayne who hus done so much in the Punjab. I was informed the other
day that his activities have been cousidersbly curtauiled through want of
adequate means. But 1 hope that as Commissioner he will now have
ample funds at his disposal. There is however another experiment of a
very large kind which has been carried out in one of the Lndiau Btates,
pwnely, the State of Buroda. His Highness the Gaekwar of baroda
introduced a system of rural development over 20 years ago and for that
object he depended upon the same agency as that utilised by Mr. Brayne,
namely, the village schoolmaster, whom he styles the Village Dynamo.
It is his dynamic energy that spreads the knowledge of rural improvement
to each and every institution which comes within the purview of his vil-
lage. The State has a training college for educating village schoolmausters,
where he is8 taught“the ars of education, agriculture, social and economio
principles, in fact everything that conduces to the interest and well-being
of the people committed to his care. So that now in the State of Baroda
there are 6,500 village teachers who go about and spread kmowledge and
improve the conditions of the people. The idea inculcated in the vilagers
18 that herv should be a better standard for living: ‘‘The will to live
better’’. Well, Bir, such are the examples that can profitably be copied
and adopted in British India. These village schoolmasters go into every
item that concerns village life in all its aspects. The village panchayews
sre given a part of the cess to meet the necessary expenditure. (An
Honourable Member: ‘Do these schoolmasters render any monetary
help?’’) Why should they? Tt is to their benefit to learn. They educate
them; they are shrewd and not 8o ignorant as not to know where their
interests lie. '

Then, Sir, it has been said there should be industrialisation of India—
its agricultural aspect should be subordinated if not altogether set aside
in favour of industrial development. It is not an esasy thing to convert
an agricultural population into an industrial one and those who have done
it on the largest scale have burnt their fingers, Unfortunately at present
we are being flooded with a lot of propagandist litersture sbout Boviet
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Russia—descriptive of the enormous geins of industrialisation there and
of the great bencfits that have accrued from the 5-year and 10-year plans.
Those, however, who have access to independent information have seen
that there has been great improvement but not as much as was anticipated
but at whut cost? The most ruthless exploitation of the masses, the most
drastic, even ocapital, punishments for ineptitude or errors. 1 wonder
whether Indian. workers wouid like to replace their so-called cap.talist
masters bv such State masters that are no better than slave drivers—cruel,
heartleas and pitiess.

Then, Sir, another aspect of industrialisation is that the greater the
mechanisation, the greater the reduction in man power with the result that
millions of men in England, in; Germany and in the United States and
elsewhere are without employment at the present day. They are either
on the unemployment insurance list or on the dole. Although America
is the richest country in the world: it has not yet been able to solve the
problemn of unemployment. (An Honourable Member: ‘‘Does mnot
America allow any dole to these poor people?’’) No, there is no dole in
America. yet. It is only in Great Britain that the system prevails. It
has been a great incubus upon the country: and it was greatly increased by
the last Lubour Government.

One question, Sir, which I regret has not been given attention to is
the: provision of adequate medical relief and the quinine policy of the
Government. I should have thought that some part. at least of the grant
for rural development should have been set apart or other provision made
to supply quinine which is required in the largest quantity in India. India
does not. produce enough. It must be either given free or at a reduced
rase. Some Governments are already doing it but I think it wants much
more universal application.

Then, 8ir; coming to the army . and. defence services, my Honourable
friend Mr. Bapru the other day. compared the relative income. per head in
various countries but he did not state what the defence expenditure 1n
India was. It is.the lowest in. the world, as: it comes to Rs. 1-8-0 per
head. By far the most important gquestion in regerd to defence is that
India is no -longer an isolated entity. It has now become part of world
politice and it -must rise and fall with the progress all around it. There
is a solid block on our north-west stretching from the Frontier to the
Meditarranean, the Red Sea, and the Persian Gulf that is anything but
friendly to the British. There: is the pemetration of Russia into Chinese
Turkestan- and outer Mongolia. Then there is Japan making its way
into Inner Mongolia and Tibet, and now we learn that Japan is entering
into commercial relations with Siam. Is it not thus a fact that
India as a country is in the process of being encircled by people who
though not’ ostensibly hostile are not friendly to it? This is a vast
country whose defence is a matter of vital interests to. us. I do not
propose to go into the military aspects of it but those who ask for a reduction
in the army should remember the present day aspect, and its repurcussion
upon our future. (An Honourable Member: *‘Ask for an inerease!”’) We.l
my Honourable friend should know if he does not that we are within
striking distance of Soviet Russia on the north-west, and that some of
the beautiful cities.of India would be annihilated in no time, by an aerial
attack from that direction. ,

.Bheny: Bir, he should not. forget what the Emdan. did during the Great
War. It bombarded Madras and it laid mines right up to the mouth of



872 .OQUNCIL OF, BTALK. ) [16zn ArriL 1985.

[Khan Bahadur Dr, Sir Nasarvanji Choksy. )

the Bombay Harbour. If it did wnot attack Bombay, it was due to
the long runge guns of its" battery. If she had gonme up the Hooghly
what would 1t huve done? All these episodes are being most unfortunate-
ly forgotten. And in addition to all that there exists the vast coastline
ot Inwa which is practically undefended. These are circumstances which
wo should not overlook in criticising the Defence of India.

(At this stage the Honourable the President resumed the Chair.)

Then again, Sir, there are those unfortunate communsl clashes. Is it
not & fact that when they occur the people demand the intervention of
British troops and not of indian troops to quell such discurbances? 1t nas
been said over and over again that we want British troops to guard our
béochs and homes lest the iatter be led away by their own cumm
feelings.

As regurds retrenchment in the Defence Services. No doubt, retrench-
went should continue. But such communai clashes as have lately
occurred would mean only one thing, vis., that in every town with a
combined population, Government should have to post troops to prevent
such contingencies. What would then be the position in India at large?
The country would be converted into a large camp, Would you then
increase your army or reduce or revert to its redistmbution as it existed
in the pre-Kitehener days?

Much his been said about Indianisation. The sources of Indianisation
are from Sandhurst and Dehra Dun though the former has now ceased o
exist. Of the 248 cadets who came out from Sandhurst between 1V328
and 1934, 47 either resigned or retired. This ratio comes to about 19 per
cent. I should like to know whether such & casualty rate ocours in the
British Army?- 1f 19 per cent. of the cadets have to resign or retire
within a few years of theit taking commissions, and. if that ratio should
prevail, I ask how can Indianisation progress? BSeveral Members of the
central LegislatLre have time and again referred to it but no one has
hitherto formulated a programme and demonstraied how it could be done.
1s it possible for a boy who -enters school at the age of 14 to become a
High Court Judge within 10 years? 1f that is impossible, similarly you
cannot expect a subaltern to command a battalion within a similar period.
How can Indianisation be possible at that rate? You may double or
treble your Dehra Dun output of cadets, but you are not likely to have the
wumber of officers you require for your army for a considerable time to

wine.

Tue HoNouraBLe MR. HOSSAIN IMAM: How do the officials in the
civil departments come up?

Tu: Hoxovrapte Kuxn Basapur Ds. 812 NABARVANJI CHOKSY.
The civil and the niilitary services are not alike. Their duties are quite
different. I would ask aeny Hohourable Member of this House or any
distriet officer to eay confidently whether he would like to see & reduction
{he number of British troops that are retained in India at present having
due regard to the prevalent circumstances and conditions ?

- My Honourable friend Mr. Banerjes made some reference to the Indian
Mercantile Marine Training Ship' Dufferin, 1 hawe been .on board that ship
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on more than one occasion. I have seen the education imparted to the
students, and the great interest taken by the Captain Superintendent, Com-
monder Digby Beste, and his competent and zealous staff.

Tae Hoxovrasir Mr. JAGADISH CHANDRA BANERJEE: I made
nc allegation about the education.

Tur HonourasLg Knan Bamapvr Dr. Sk NASARVANII CHOKSY:
You said something about exploitation if I remember. There exists nothing
of the kind. When the Honourable Sir Joseph Bhore lately distributed
the prizes. there were a few Anglo-Tndian cadets. A large number of
Tndians, however, came from the United Provinees and the Punjab: some
of the Sikhs won the best of prizes. But surprise was expressed why
Bombav, which is a maritime nrovince. did not send a suffic’ent number
of cadets. T think mv Fonourable friend Mr. Banerjee will be glad to learn
that last vear, six of the cadets from the Dufferin were taken on in the
Pilot Service of the Fooghly and they will be ever grateful to the Dufferin
where they received their education.

Tar Hovxouranrre Rar Bamapmr Lara RAM SARAN DAS: What has
that got to do with the Finance Bill?

Trw Wovarrane Kpaxw Bawanre Dr. 8&m NASARVANJT CHOKSY:
Tt is Tndianiration in another sphere.

india, Sir, most unfortunately suffers from a great deal of gullibility.
People are s0 gullibie that everything that appears in cold print is taken as
gospel truth.  They have no reasoning power and thus 1t ig that full
udvantage is taken of this defect by the idols of the market place who
hurangue them, and every word that they say is taken at its face value!
The result is that people’s minds become perverted and popular ideas are
not what they should be. The darkest side of the picture is placed before
the pubiic and what Government has done for the benefit of the masses
i entirely ignored ur wilfully distorted. 1 have yet to hear in this House—
it has not cven even been referred to in unother place—a single word of
praise bertowed upon Government for the prompt measures they took for
relief of the Bihar earthquake and the sufferers. If vou were to read the
book latel: circulated to us, go through the various details of those measures,
the lubour involved. and the zeal and promptitude displayed by (Government
officers of all grades, civil and military, you will find that that is a docu-
ment that would do credit to any civilised (iovernment in the world. Sir.
similarly famine and flood and epidemic relief, revenue suspensions, re-
missions, and fagavi advances are deliberately forgotten. Quite a different
uud untrue picture is presented. By whom? By those who pose as the
friends of the poor masses! That is their contribution !

Tuk HoNourasLe MR, BITAY KUMAR BASU: They take it as & matter
of course.

Tur HoNourasrLe Kuaxn Badapur Dr. Sik NASARVANJI CHOKSY:
Unfortunately, there exists exuberant verbosity, there is invective, there
in furious dectmination. 'T do not say that this would endure for ever or
that sensitle people would fail to realise their true imvort. The time
may come when those idols of the market place, who have feet of clay,
would topple over at the first breath of & blast. Well, Sir, the time hag come
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when Indis should display some constructive skill, something useful, some-
thing that will be good for the people of the country. Mock heroics, decla-
mation or inveetive do not lead us anywhere. It was once said that we
want a constitution suited to the genius of our people. I have been waiting
for years to see that genius expounded and explained. That expression has
been .repoated -over and over again. Where is that genius? Where that
constructive ability that is so badly wanted? Is it not a fact that Indian
faculties huve bocome benumbed; nay they have atrophied from misuse or
sheer neglect. Tndia exhibits the sad picture of political bankruptey.

-8ir, I cordially support the Moation for the consideration of the Finance
Bill. ‘1 am an old man of nearly 74, the oldest Member present today.
T have been studying for yemms the trend of public policies and their
disastrous Tesults to this poor benighted India. I too onee belcnged to the
Congress during its better.days, ‘alas, now mo more! Let me wam ycu
that the time has come when yeur policy should be changed, your outlosk
enlarged, if you are really solicitous for the interests of Ind:a, lest the
nemesis that you have threatened the Government with overwhelms you.

Tue HoNoURABLE Rar BAHADUR Laea:RAM SARAN DAS (Punjab: Non-
Muhammadan): Sir, before I begin my observations on the Finance Bill,
I want to-heartily congratulate the Honourable the Leader of the House_on
the maiden speech that he made the other day and the sentiments that he
expressed therein. Sir, the Honourable Kunwar Jagdish Prasad comes of a
noble family in the United Provinces and is a shining star of the Indian’
Civil Service. We hope that through his tact and ability, the dignity and
status of this House will be maintained and the Members will have full
chance of expressing .freely their views and of impressing them on the
Treasury benches.

Sir, a lot of ground which I wanted to cover has already been covered
by my Honourable colleagues. The speeches of my. Honourable friends
Mr. Sapru, Mr. Hossain Imam and Mr. Chari snd others prove that the
majority of the Members of this House feel aggrieved at the action taken by
the Government in sending the Bill to this House in a certified and recom-
mended form. 8ir, in India the budget is based on a wrong basis. You
decide upon the expenditure first and then you try to balance that expendi-
ture on the income side by adding to the taxation on the country. Is that
a sound way  f halaneing the budget? Can we coneratulate the Honourable
the Finance Member on thiz way of balancing the budget? I do mot hold
that this is the right way of balancing:the budget and of proving to the world
‘that India is prosperous.

T must say that during the past few years our income has been heavily
under-estimated and our expenditure has been heavily over-esti-
mated, with the result that the people have been taxed more and
more. T would therefore ‘request the Government to leave this esti-
mated budget altogether and to present to this House actual figures for the
budget sore time 1n April or May, as is done in the British Parliament.
Tt is not much use presenting us an estimated budget. After all the Finance
Member cnnnot be an astrologer and he for his own sake has to keep more
than a reasonable margin to ensure his accounting. T therefore seriously
request the Govarnment to consider this matter and in future present tc us

1P M:
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actust receipts and expenditure and not estimated receipts and expenditure.
As far ag the provinces are concerned, perhaps it may be essential for them'
to give us a statement of their estimated income and expenditure, but that
is nOt necisesary in thé case of the central Government. That will do saway
with the present state of affairs under which the poor people suffer because
of the mistakes in estimates of the Finance Department.

bir; 1 must suy that political grounds ougit not to bear on the framing
of the Indian buaget. In the present budget we und various politicai consi-
derauons have reduced the surplus of the next year. In the year 1913-14
the expenditure on the army was about Rs. 29 crores. Now the proposed
expenditure oii the army in the coming year ig in the vicinity of Ks. 4b
crores. Duning my budget speech 1 besought His Excellency the Com-
mander-in-Chief to let this House know why the military expenditure has
boen ineressed to this point, whether our relations with our neighbouring
countries has been strained, and, if not, where was the reason for practically
doubiing the army expenditure? It is a pity that I got no reply from His
Kxcellency on that point. As regards the observation of my friend Sir
Nasarvanji Choksy, 1 must say that from the time when I wus & child Y
used to hear that Russia is going to invade Indis, and that sentiment gven
now prevaiis. lt.may have been magnitied of late, but this bogey of invasion
from Russia is there. There is no new reason now for inflating army expen-
diture. Some tiune back, if 1 remember aright, the then Commander-in-
Clijef told us that as the Royal Air Force had been brought into being the
other arms of the army would be decreased. My friend Sir Nasarvanji
Choksy was right in saying that the Indian frontier is a matter of about
4 few minutes flight from Central Asia. To meet that contingency we
require an air force and not land forces. As far as my_information goes, it
was then said that cavalry was a thing of the past and will be materially
reduced. However, Sir, we must frame our budget according to our income
and not upon the expenditure decided on by the Government of India o
the Secretary of State. As far as my information goes, the people are under
the impression that though the Government of India did not like to restore
the salary cuts, the cuts were restored at the dictation of higher authorities.
If T am wrong I hope the Honourable Mr. Tallents will put me right. But
if one part of the pledge was to be honoured, why was not the other part
complied with? I must say that the Ministers who advised His Excellency
to certify the Bill advised him wrongly. They talk about tranquillity
amongst other subjects. Do you mean that there is tranquillity in the
minds of the starving people? Do you mean that there is tranquillity in the
mind of the educated or uneducated person who cannot find employment?
Do you mean that the cultivator and agriculturist who had to sell even their
daughters to pay Government land revenue is tranquil in his mind? Cer-
tainly not. . So I must say with due deference to those concerned, that the
advice offered to His Excellency by the Minister concerned was wrong. Tt
is not based on facts. There is no tranquillity in the mind of the people.
Those people who have co-operated, who have paid their rents and taxes, in
their heart of hearts they do not feel tranquillity.

[

Tre HoNouratk Mr. BITAY KUMAR BASU: May I just point ous
that in the certificate the word “‘tranquillity’’ is not even used once. It i¢
eaid that the said Bill is essential for the interests of British Tndia. ;

Lo
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‘VaB, HoNouraBLE Ray Basanur-Lara RAM SARAN DAS: There is the
word . ‘‘safety’’ used..

Tar HovourasLE M. BIJAY KUMAR BASU: No. pot in the certifi-

Tre HoNourABLE Ra1 BamADUR LaLa RAM SARAN DAS: All certifica-
tion is done in the interests of British.India. But does not the interest of
British India lie in remaoving the discontent among the. people?

. Tugp HoNovrasLz Me. BIJAY KUMAR BASU: I wea just. drawing your
attention to the absence of the word ‘‘tranquillity’’. .

Ten HoxouraBLE. RA1 BAHADUR Lara RAM SARAN DAS: But that is.my
reading. I hold that through this certification neither safety nor tranquillity
appear nor does discontent, disappear from the minds of the people.

"Well, Sir, 1 must say that while my friend: Dr. Choksy hus advocated
anincrease n'the Bnush Army, 1 am one of ttiose: who ueprecate that
and-1 say that U the briuskr Army, wiuch'i consider us an srmy ot occupa-
tion in tndis, i8 10 be Imamtemeq it musd be meintamed ut the cost of vhe
Ismtish luxchequer. lndia cannot contnue to bear thav burden. ‘1 must
ug a loyalst assure the Government that they -aré- making u big blunder
in not decreasing the Lighly exeesstve 8nd: erusning taxation ot the country.
You are adding to the wiscontent and you ‘will be-sorry for it. Tliat 18 the
reason Why we representativeg of the people give you the'genuine feelings
of our country here, and1‘imust say that even the -spoxesman of the
Kuropean- Party in our House hag jgiven expression to a similar view.
Sir, the other day when His Kxceliency the Commander-in:Chief ' was
raplying to the debate in this House justified the present strength of the
army in India. But, Sir, if His Excellency had only considered the ratio
of military expenditure to the total taxable revenues of different countries:
and compared them with Indis and also remembered the comparative
taxable capacity, he would not have said so. Our taxable revenue ig such
that it cannot compare with the army and His Excellency could not
establish that the present figure of the army expenditure compared with
the taxable income of any other country in the world ig justified. I hold
that as far as the anny is concerned, India is being forced to bear a burden
which she cannot carry,’ and ‘which' is relatively heavier than' any other
country in the world, ' :

Sir; I must also say here that in .cuge 'the Government of India means
to have any regard for the opimion of the Members either in. this House
or in the other they must pay some’ regard. to the decisions of both these
Chambers.. By throwing. out-every: amendment which: was .carriad in the-
other House: the people:feel very 1uch' aggrieved and 'hurt. They .consider
that the announcement: recently made by .the: Sdcretary of State in the
House. of Commons, ‘‘that the caravan goes-on while dogg bark'’ is being
translated into practice in India.! I must -ssy'that, Sir, that this pronounced
policy is mow béing enforced here. It appears that when the Labour
Government wag in power, then the Government of India in such cases
used 'to come to0 somie sort: of coldpromise’ Ad. wegardg the: taxation of ithe
oountry ; but 'sinee-the Conservatitie: Government has come into power and
the presemt' Sectetiry of -State ~has taltenr  up:-his : present atditude, the
mentality of the Government of India has entirely changed. They totally
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disregard the opinion of this Housé ‘and:the other House and 1 beseech
the Honourable . Leader of thjs House that to maintain the dignity and
status of this House and as a majority of the elected Members bave given
expression to the matter that His Excellency the Viceroy has been ill-
advised to certify this Bill he will see that the voice of this House does
not go to the wilderness. B

1.must say, Sir, that the Honourable ‘the Finance Member when framing
the budget for this year has purposely and deliberately under-estimated
the income. In support of this 1 must say that he has not even taken
the normal annual inerease in hig calculation. He has not taken the fact
into his consideration that this year there will be more income from
customs from the import of sugar.. The sugar crop in the western districts
of the Urited Provinees hgs failed and this will necessitate more imports of
‘sugar from .abroad. Sir, I must say that as there has been a considerable
under-estimation of income our taxation has not hean materially decreused.
Even now, Sir, I would begof the Government to be considerate, to he
reasonable, and not -totake the attitude that whatever Government says
is right and whatever we Members say .is wrong. ‘That ig not the attitude
which they.ought to take. We all thought that when the Assembly threw
out the Finance Bill the Government woulg:take some Memberg into their
confidence, the Leaders at least, and come to a sort of compromise, which
used to be the practice before;  even that was not done. That shows,
Sir, that the announcement of the Secreiary of State underlying the
passage of the caravan ig being brought into effect. If that is the attitudae
of the Government, Bir, it will be much better that both these Houses
are dissolved. T must also say. that when the present constitution is
being worked like this, we are very much afraid that the safeguards, the
multitude of safeguards,  which bave been provided . in the new Bill will
also be worked in the very spirit which hsa led to the recent certification
under the present comstitution. I must say, Sir, why the new Reform
Bill is being hurried through. the House of Commons, "although the greater
majority of  the people in India do not want it. It is being Hhurried
.because the people consider that the defeots of the present constitution
are being set right in the new constitution anq that is the reason why that
Bill is being piloted. with such haste and with such fervour in the House
.of Commons. From the attitnde of the Government we are getting rather
nervoug as to what will be the future ef the new T.egislatures. 8ir, the
Honourable the Finance Member while making his speech said  that it
has not been possible for him to take the first step in the revision of the
revenue tariff in a downward direction = Thig observation has created alarm
_in the country, particularly te industrinlists and T should like the Honour-
able the Finance Secretarv to explain whether T am right in mvy impression
that the Government of Tndia does not like industries to thrive? T know
that bv giving nrotection to industriex there was a substantial increase.
- partioularlvsin' thé suear industry, but T do not know whether anv change
in this policy will ‘take place and whether those industrier which now
-enjoy protection: will lase -that protection by the -back door.

“Well, ‘Sir. as régards rural uplift. we all welcome the grant which
has been made bv the Government of India. T exnected that mv Honour-
able friend Sir Nasarvanii Choksy would suggest some medical measures
~for rural uplift and better communicationa: an the other hand he. went
‘into armv matters. ' T'do not kngw why? T must sav that medical dispen-
sariag i the' provinves are 0 meagre and medical relief i 5o scanty that
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an increpse in dispensaries ig essentinl. My friend Sir Nasarvanji Choksy
did not say anything about that. [ know as a miatter of fact how many
women die at confinement time for want of proper aid in the rural areas.
How many people die for want of medical assistance? I know in the
Punjab that in certain districts there is one hospital within a radius of 30
wiles. Therefore, Sir, I must say that this grant should be eflective to
relieve distress in our couatry

Tug HoNouraBLE KHAN Banapur DB, Stk NASARVANJ1 CHOKSY:
Sir, I have had great regard for the thousands of patients of the poorest
classes whom I have treated for the period of 84 yeams. My feelings are
for them. 1 have sacrificed my life for them snd it cannot be =said
that 1 am callous or indifferent to their interests for medical relief. It
should form a part of rural development.

Tre MoNourarrLe Rai Basapur Lana RAM SARAN DAS: 1 hope the
Honourable Doctor's remarks mean that he'is for an increase of dispensaries
in India? I know that he is sympathetic and I thought he would appre-
viate nry point rather than criticise it. e o

Tue HovourasLe Mx. P. €. D. CHARIL: You forget that during moust
«of the time he was a Congressman'! ' ' '

- THe li0NourasLE Kuax Banapbur Dr. '‘Siv NARARVANJI CHOKSY:
.0h-no, not most of the time : in the early days. b )

Tex Howouramir Mr. BIJAY KUMAR BASU: Just as much as the
Leader of the Oppositioni is & loyalist! SR

‘Terg HonourABLE Rat Bamapur Laua RAM 8ARAN DAS: Well, T cun
‘say - that T have never been a Congressman nor deo 1 intend to be a
-Cangressman. -The way in which Congress people have been given strength
-now by this certification has not vet been realised by the Government.
1 think that by this action of theirs they have given the greatext handle
%0 the Congress party.  People tell us' that they ought tp have sent
- Gongressmen to the Councils’ instead of us. We in the elections fought
.the Congress ‘and the regard we get from Government is now clenr.

. Sir, I would reserve my further remarkg in conneetion ‘with the amend-
ments that are to be moved and 1 will not: take up much fore time of
the Council. I must say that we expected that as a inatter of courtesy
‘that the -Honpurable the 1'inance Member would be with ug here todny.
We made him.a request the other day to'be so kind as to be here. (An
.Honourable Member: “The other Executive ‘Council Members ‘ouight atro
to have-been here’’.) I say the Finance Member because the Finance
Bill is the work of his Department and becaise he is ‘the ‘author of the
budget. But we much regret he has not foupd it expedient or proper to
give more 'time to this Hoyse than. he ought to do. I hold, Bir, that ‘when
‘the Finance .debate is to last two days in this House we at least "expéct
the coyrtesy. of the Finance Member to be with ug for the period ‘of debate
and then ot the end of all the speeches to-give us the Government point
of view. 1 hope, Bir, that in future this House will not be thus disregarded.
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Then, Sir, 1 must also say that the amount of reduction in taxation
that this House may carry by the vote of an elected majority should
‘receive due consideration af the handg of Government. I am sorry that
when we put a direct question to the Honourable the Finance Member
whether any of our amendments would have any effect upon the minds
of the Government or not, we did not get a sympathetic answer, and now
48 the amendments are shortly to be moved, I will ask the Finance
Becretary to tell us what will be the fate of our amendments. Of course,
1 know that with your official and nominated votes, you can carry the
measure. But I ask him whether the viewg of the elected Members of
this House will receive any consideration- from the Government or not?
I want that before we proceed with the amendments we must know what
the attitude of the Government ig on that matter, and T hope the Finance
‘Becretary will be good enough to give ug an anewer on that point.

Tae HownouraBLE Rar Bamapur Lara JAGDISH PRASAD (United
Provinces Northern: Non-Muhammadan):. 8ir, enough has been said from
the non-official side of the House in protest against the manner in which
the Government have dealt with the Finarice Bill, and I do not propose
to traverse the ground which has alrdadv beer:covered by other Honour-
able Members. It is noteworthy; 8ir, that no less than three Honourable
Members of the Government of India.took psrt in the debate on this
Motion the other day and tried to justify the action of the Government in
relation to this Bill. The Honourable the Law Member was at pains to
defend the action of Government on the:-basis of précedents since 1923 and
as contributing to the saving of muech valuable time. - Questioned by me
ns to what he thought of the :desirability of having a joint session of the
two Houses on. such occasions the Honoursble 8ir Nripendra Sircar
dismissed the point by saying that the question had not arisen and he did
not apply his mind to - questions which did:mot - arise. Any impartiul
observer who heard the I.aw Member the other day would at once say
that it was an altogether poor end weak .defence that he put in of the
action of Government in relation to the . Bill- And . his observation in
reply to my question was simply an attempt to evade an important issue
for which provision exists in the present comstitution.

Then, Sir, we listened to the maiden speéch of the Honourable the
Lieader of the House and T must say. listened to it with considerable
interest and admiration. But T should be .execused if T say that even his
eloquent speech left me an unrepeptant sinner.. The Government,
according to him, was in a more detached 'position and better able .to
judge whether a particular tax was necessary or not. This statement is,
T submit, by no means complimentary fo the¢ House. If the Govern-
ment i8 in 8 better position to judge and so claims the right to ignore the
Tegislature, it nieans the very negation of responsible Government.

As regurds the speech of the Honourable the Finance Member I think
I would not be far wrong if T say that he nppeared:to ‘be in a fighting
mood. 1f T had had an opportunity of spesking’ before the Honourable
Sir JJames Grigg replied, T intended: to' put 'to*him &' straight question.
The Finance Member is reported to have taken: up the attitude in the
lower House that 8o long as :the policy of the Oppesition was obstructive
and destruetive, so long must the: Government resort to fhe specinl powers
conferred upori them by law. I wanted: to atk him, assuming thet he
took ‘the policy of thé Opposition fn ‘thelower House to be obstructive
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and destructive, whether he regarded the Opposition in this House also
in the same light ? I hope it will be conceded that the Opposition in this
House is not obstructive snd destructive. This House is a body of
moderate politiciang who are on the whole co-operators. (An Honourable
Member: ‘“We may be obstructive but we are not destructive’’!) The
Honourable Member perhaps thinks we are obstructive because we make
long speeches. But 1 may tell him that but for the Opposition in this
House, the Council meetings would finish in a couple of minutes.

8ir, would the Finance Member, or in his sbsence today the Finance
Secretary, be prepared to-meet the Opposition in this House half way? Is
he prepered to show responsiveness -and - goodwill by meeting popular
opinion in this House to any extent whatsoever? If he is prepared to
agree at least to Lhe reduction of the price of posteards and to the exemp-
‘tion’ from: income-tax -of incomes below Re. 2,000 he would be yielding to
proposals whieh vitally affect the poor. And'if he be prepared to go to
that length, I,-for:my part, 88 -was observed by my Honourable friend
Mr. Kalikar, would-try to imduce the Opposition to withdraw their oppo-
sition to the other provisions of the:Bill and to let it: pass with our support.
The net less of revenue involved would amount only to about Bs. 1 crore,
mnamely, about Rs. 54 lakhs in the case of postal rates and about Rs. 50
lakhs in the case 'of income-tax. ‘This is' not-an amount which the ‘Gov-
ernment cannot easily manage to find, if they have only the will to do so,
as compuared to the Rs. 4 to Rs.:.5 orores reduced by the Legislative
Assembly. The Govermment can essily find this ‘much money by either
cancelling: the restoration .of the salary-cut or by reducing the military
‘expenditure, - which even today etands at about Rs. 16 or Rs. 17 crores
ahove the pre-war level. B8ir, T make this suggestion because T feel that
the - Government must make a gesture if they wish to be considered
reasonable and acoommodating. One can understand Government's
inability to agree to popular opinion in the Legislature in toto but what
we cannot appreciate 'is their not aceepting even oné -single amendment
passed by the Assembly? The sattitude of (Government in relation to
this Bill has been, to say the least, .unconstitutional, inasmuch ar they
have rejected ,even such .amendments to the Bill which would not have
prejudiced the financial stability and credit of India. Tt was never
contemplated by the framers of the present constitution that the vote of
the Legislature eould be so lightly disregarded. Tf the Government even
now accept some of the reasonable amendments. they would he giving
evidence of their responsiveness, which would be appreciated by the public
and would make the Government’s position stronger today. But the
speech of the Honourable the Finance Member the other day gave no
indication of a change of heart on the part of Government. For, he was
candid enough to tell us that the Bill must be passed as it stood and
there was no possibility of any amendment being accepted. 'Or, in other
words, he reiterated ‘the @Government’s resolve not to budger ar inch
from the position which they have taken up from the very beginning in
relation to this Bill. . If that is the position, 8ir, then let the Government
say olearly nnd categorically : that they -wunt the Legislature in this
country to exist merely to register their decrees, and there is no question
on their part of being responsive to popular -opinion, so that we the
wapresentiatives . of the public in' this- House, and our constituents, outside,
may understand: thet -while the-result of all the labours of & protracted
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debate in- the Legislative Assembly on tgns Bill.;,.whiah«entaiied on the
tax-payer a good deal of expenditure:and:on:the Members of the Assembly
a good deal of inconvenience, was nothing but a farce, we in this House
must be prepared for another farce if we try to reason and argue with the
Government on the measure before us. '

Tee HoNouraBLE KuaN Banapur Ceauprt MUHAMMAD DIN (East
Punjeb: Muhammadan): Sir, the Finance Bill provides for the continu-
wnce for a further period of one year certain duties and taxes imposed
under the Finance Act, 1934. The critics of the Bill urge that funds
should be providsd by continuing the salary cuts and all those duties should
be abolisked. Government officials who were appointed at certain rates of
saluries could claim under their contract that no cuts should be made.
It is a great credit to them that they submitted to the cuts without
grumbling.

Tue HoNouraBLE Mr. HOSSAIN IMAM: What about increase ?

Tue HoxouraBLE Kuan Basapur CHatprt MUHAMMAD DIN: 7he
Uovernment was bound to restore the cuts at the earliest oppertunity.

As for the taxes the continuance of which has been recommended, we
know that the salt duty in 1925 was Rs. 2-80 per maund. It is now
Its. 1-4-0 per maund.

Tug HoNouraBLe Mr. HOSSAIN IMAM: Re. 1.9-0.

Tiue HonouraBLE Kuan Bamavor Ceivpmt MUHAMMAD DIN:
As was remarked the other day by the Honourable Kunwar Jagdish
Prasad, Leader of the House, perhaps noné of our zemindar colleagues
have ever heard any complaint from their tenamts that the salt tax was
pressing heavily on them. On the other hand, the reduction in duty at
this stage would result in considerable loss of revenue which cannot be
made good in any other manner. The Government proposal to abolish
the export duty on skins has been vehamently criticised. The abolition
of the duty would certainly help the export trade in skins and no
respousible Member of the Legislature should have taken serious objection
to such a proposal.

As for the income-tax, relief to. a. certain: extent is provided for in the
Bill .and with the increase.of revenue estimated by our friend the Hon-
ourable Rai Bahadur Lala. Ram Saran Das next year, it may be possible
to abolish the surcharge altogather. It is very. easy and popular to
condemn a proposal but it is for the. critics. to suggest better and more
popular mesns to incresse the revenue for carrying on.the Government
snd for providing money for constructive works.

Tae HoNouranLe Mr. HOSSAIN IMAM: Export duty on' gold!

Tae HoNoURABLE KHAN Bamapur: Ceaupet MUHAMMAD DIN:
Sir, I would request my friends to keep up. the good name of this House
and not to waste time in condemnation .of & schems for which they have
no other suitable alternative: to: put. forward.: \

AN HonoURABLE MEemBER: We have put forward alternatives:

' The Couneil then sdjourned for Tea il Ten. Minutes Past Five of the
Clook::
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~ The Council reassembled after Tea at Ten Minutes Past Five of the
Clock, the Honourable: the President in the Chair. '

Tue HorourasLe Me. P. C. TALLENTS (Finance Secretary): Sir, it
would need the tongues of men and of angels to do credit to all the
themes which have been raised in the course of this debate. It would
also require a full allowance of imagination, and, as the House knows,
imagination is_one of those virtues which is disclaimed in the Finance
Department. 1t has been repeatedly impressed upon the Members of
this House and of the other House during the lust few weeks that the
last state of the imaginative finuntier is worse than the first. I therefore
shall make no attempt to soar to some of the themes which have been
raised during this debate. The Finance Department has to take a
strictly practical view and deal with situations as they arise. I need
therefore make no excuse for coming to earth after nearly two days aloft.

The House has had the advantage of listening to no less than three
Members of His Excellency's. Excqutive Council. They have already
covered a great deal of the ground and I have no desire to cover that
ground again. There are however certain points which I think require
to be emphasised and brought .out once more if the House is to cast its
votes on the Motion now befere it in o dispassionate manner,

Before, however, I come to earth, I am anxious to deal with the speech
of my Honourable friend from-Bikar, Mt. Hossain Imam. 1 confess that
L was not able to follow his argument in detail and I doubt if any other
Member of the House was more able to follow it than I was. The more
[ bave thought about it the ‘more obscure do 1 find his reasoning. Un-
fortunately 1 cannot grapple with my Honourable friend in the central
blue; it has to be done in the cloud of dust which he has raised. First
of all he seems to think that the best means of release from all nur
present troubles i8 a gencrous expansion of the currency. He referred to
the fact that, I think, in 1981-32 currency bad been expanded to the
extent of some Rs. 30 crores in a few months. That is perfectly true.
In the year 1931-32, the whole 12 months, currency was expanded to
the extent of Rs. 20 crores and 57 lakhs. But that has to be read against
the background of what happened in the two previous years and in the
year which foliowed. In 1929-30 owrrency had been contracted to the
extent of Rs. 82 crores and 41 lakhs. 'In 19Y30-81 it had been further
contracted to the extent of Rs. 38 crores and 64 lakhs. In the year which
he referred to, as I said, it was expanded again by Rs. 20°57 crores. In
1982-33 it was again contracted by Rs. 8 crores and 60 lakhs. In those
five years 1929-80 to 1988-34 there was a total net eontraction of Rs. 57
crores and 18 lakhs. The point 1 wish to make in referring to these figures
is that the Honourable Member. cannot say that we are not doing nowadays
what was bravely done a few years ago. Also I must remind him that he
is giving the benefit of his advice to the wrong authority. With effect
from the 1st April of this year the control of the currency has been handed
over- to the Reserve. Bank. - I am sure.that the Reserve Bank will be
most glad to receive any representation' which the Honourable Mr. Hossain
Imam may make to them. = o

Apother. point which the Honourable Member made was this. Last
yeéar, we récéfved & revende ‘of ‘dpproximately Re. 177 lakhs from the
Gold Standard Reserve and the Paper Currency Reserve. He contrasts
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that with the meagre Rs. 50 lakhs which we expect to receive.from the
Reserve Bank in the current financial year. That is perfectly true. We
must however also remember that there is another sum of approximately
Rs. 28 lakhs which will be realised from the interest on the silver redemp-
tion reserve and on the Becretary of State’s balance. ‘However, I have
no desire to disguise the fact that we are losing revenue this year in that
respect. And why? Because the Reserve Bank will only be in . full
operation for six months out of the twelve. Besides that, the Reserve
Bank is a new institution: it has to face a great deal of initial expenditure
which it will not have to face in future years. I think I can promise the
‘Honourable Member that, under the operation of clause 47 of the Reserve
Bank Act, the revenue which Government receive from that source in
future years will be very appreciably more than the Rs. 50 lakhs which
we anticipate this year.

Tae Honourastz Ma. HOBSAIN IMAM: A short fall this year?

Tae HoNourABLE MR. P. C. TALLENTS: There is no question of
short fall.

Various other statements which the Honourable Member made in the
course of his speech I should just like to mention in passing. He refer-
red to the interest that we pay on provident funds. Now, that interest
is calculated on the average market value of long-term Government
securities for the last five years. He asked whether the rate of interest
next year will be lower. The answer is that it certainly will be and that
it will continue to fall. In fact we may presently reach a position in
which the interest paid on the provident funda will be lower than the
ordinary market rate.

To turn, Sir, to another point. He mentioned the question of sales
of silver. He referred to what happened in 1918 when the price of silver
rose very high. Rupees were being melted freely all over India and
Government were finding the greatest difficulty in meeting their statutory
obligatior to give silver rupees in return for currencv notes tendered.
He asked, why did we buy silver when the price was high?

Tae HoNovrasLe MrR. HOSSAIN TMAM: 1 did not ask that question.

Tre HoNourasre MRr. P. C. TALLENTS: I understood him to ask it;
and of course the answer is that Government had to purchase this silver
to meot their statutorv oblieation. The Honourable Finance Member in
the course of his speech explained that at the present time we have some
90 crores of silver rupees in reserve and he explained that as far as human
foresight can go we shall never want that enormous number of rupees.
And that is the explanation of why when suitable opportunity offers, sales
ot silver are being effected, subject of course to the international agree-
ment into which we have entered under which there is an. annual limit
to the amount which we sell. We have not reached that limit yet this
vear. The Honourable Member alsd said that Sir George Schuster while
he was Finance Member gave an undertaking that.no sales of silver would
be effected without a reference to the T.egislature.

Tae HovnoukasLe Mr. HOSSAIN IMAM: No, Sir. I 'did not make
such a statement. The 'statement was that in the Reserve Bank Com-
mittee he said that the disposal of the surplus rupees will be pending the
sanction 'of the Governmen$. - o ! : o C =
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_ Tue HoNovrasLr tAx PRESIDENT: Did you say that in the Select
Uommittee? : o

T Monousdsiy Mr. HOSSAIN IMAM: Yes.

" Tus HonourabLg THE PRESIDENT: Then you have no right to use
what was said in Select Committee.

Pz Honouraie Mr. HOSSAIN IMAM: Part of it 8 incorporated i
the Report. -

‘tHE HoNoymrasLe Mg. P, C. TALLENTS. I the Houourable Member
will give .me chapter and verse for what 8ir George Schuster said, I wiu
look into_it, but I cannot believa that he agreed that the question of sales
of surplus silver ghould be referred to the Legislature.

Trg: HoNouraBLE Mz. HOSSAIN IMAM : What about the budget
figure? The budget figure does not provide for any gain or loss on silver.

Tiax HoNourasre Mer. P. €. TALLENTS: That i« « point 1 was not
direussing. :

" Another point of critieisin wos that ‘there wus no objeet in retaining:
the office of Controller of Currency now that control of durrency has been
handed over to the Rewerve Bank. That is a perfectly valid point. It the
Hpnourable Member will ook into the figures; he will find that there is u
saving next year as compared with last year of nbout Rs, 42 lakhs under
Currency. That represents the cust of the stuffs of the nuinerous currency
offices with which we have now parted. Their conttol hag heen handed
over to the Resorve Bank. As regarda the Centroller of Currency himself,
he will remain the Government ligison officer with the Reserve Bank. He
is the officer who has been nomimated tmder clause 8 of the Aet to the
Board. 1 think it very probable that the designation aof the officer will
be .changed, because itis no louger suitable to the funetion which . he
will be required to perform. The Honourable Member also feared
apparentlyv that the Reserve Bank will issue Treasurv Bills. That is not
the intention at all. The Reserve Bank will issie no Treasury Bills. As
regards the agreement between the Government and the Reserve Bank,
T may explain that I signed that document a few days ago and as soon ns
copies are available they will, in naccordance with the law which the
Honourable Member quoted, be laid on the table of this House. As
regards the Imperial Bank, there is.no agreement now between Govern-
ment and the Imperial Bank. The old agreement hag lapsed.

A T : .

~ There was a general recognition on all sides. of the House that the
first duty of Government is to carry on. The total cuts in the expenditure
budeet effe¢ted in the other House amoumted B0 something less than. Ra. 41
isklia. When it came to lecislating to provide the funds to enable Gov-
edamenit: 40 oarry on their futictions in adeardmniee with the buddet: that
was passed, the revenue wag reduced by somethimg Jeng: than: Re 4} crores.



INDIAN FISANGE A 846

But 1t tukes Ks. 100 lukhs to muke y crore. How then could Government
carry on/ ‘lne posiuon was an unpossible one. luven though the lower
House had passed the expenditure budget with & reduction of something
less than he. 44 lakhs, how wag 1t pussible to mupielsent whgh wilh a
revenue reduced by neurly 100 tumes wuat figure? 1v has been suggested
i the course ot tlus debute that Government are really much more amuent
thun they appear; there 18 somewhere some hidden resource on which they
can cail. ‘ine budget is described as a surpius one and certawmly as
regards last yeur that is s fact. We had much more left in the
bul than we thought we should have when the year began. The disposal
of that money was settied by the vote of the Legislaure, but we have
been freely criticised because it is alleged that the surplus should have
been used for recurring purposes. The Honourable the Finance Member
wet this point when lie addressed the House, but I may perhaps supple-
ment what he said by quoting a few figures. The total surplus of last
year which we expeeted when the budget for this year wuas presented
was Rs. 327 lakhs; of that Rs. 188 lakhs came from sugar and Rs. 90 lakhs
came from cotton piecegoods. Now, these are both protective duties. They
are not imposed for the purpose of raising revenue, but they are imposed
for the benefit of the indigenous industries. The larger of these figures
is that of the sugar import duty, which yielded us Rs. 138 lakhg more
than we had expected. Muay 1 give the House some figures showing
what has been the revenue from this source in recent yeams? 1 think
these figures are very eloquent, and if Honourable Members will listen
to them 1 think they will at once see why it was that the Government
in the Finance Department considered that if they were going to build
permanently on this foundation they would have been building on sand.
In the year 1980-31, the revenue derived from this source was Rs. 10 crores
and 68 lakhs. In the following year that figure had fallen to Rs. 8 crores.
In the following year it was Rs. 6 crores and 85 lakhs. Next year again
It was Rs. 4 crores and 72 lakhs. ‘The revised estimate for last year was
Rs. 8 crores and 75 lakhs, a comtinuous decrcase. Next year we budget
for Rs. 1 crore and 75 lakhs.. Even supposing that that figure is not
correct and that we are going to-reeeive double the figure we have budgetted
for, do Honourable Members really think that it will be a source of revenue
which we can relv on for all time and make permanent reductions in
taxation ? ‘

Tax HoNourasLy Rar BaHapug Lara RAM SARAN DAS: May I ask
how you meet the expenditure on military expeditions in the Frontier?
Every expedition costs about.a crare of rupees.

Tug HoNourasre MR. P, C. TALLENTS : 1 may remind the Honourable
Member that one of the purposes for which last vear’s surplus is to be
devoted is the construction of roadg in the tribal areas of the Frontier
and -one of the most weighty reasons which ,indnce.d -Government to incur
that expenditure is that thereby military . expenditure in those areag in
future will be very greatly reduced.

Tug HoNourasrLg Rar Bazapyr Lava RAM WN DAS: I enquired
nbont expeditions, not.about roads.  An expedition in now going near the
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Mulakand Ageney arey ‘and -1 want to- know how the expetditure incurred
upon such field operationg are met every year? - ‘

‘Tas HoNouraBLE THE PRESIDENT: FYirst let the Honourauble Mewmber
linish s reply to all the Honourabie Members; then you cill usk qUEBUOLS,

“Tug HoNourasLe Mg. P. C. TALLENTS: The Honourable Mr.
Hossain lmam in the course of hig speech reterred to the rauway budget
and 1 am not quite sure whether that was strictly reievant to tue Mouon
betore the House, but 1 undemstand—IJ had a taik with hun siterwards—-
that the pomt was this, that he considers that the tact that we are now
receiving no surpius itrom the radway budget—a situation which he
describes a8 & '‘short fall’’—might be used as an argument for using our
non-recurring surplug for recurriug expenaiture. 1 am awaid Goverwnent
£8nnot possibly agree with that argument. 1t ig one thing, ag the Honour-
aple the Finance Member said in this House, to discount a certain short full
which you know will be recovered in'the following year. It is quite
soother thung to count confidently on the restoration of the surplus which
the railways have been failing to produce for a period of some five years.
That, 1 submit, Sir, is & very different thing.

As regards the current year's budget, you cannot describe thut ug o
surplus budget. 1t is true we budgetied for & surpius of ks. 6 lakhs, but
that 18 merely nominal. 1t has been the deliberate intention of Govern-
ment not to incur iresh recurnng expenditure, but, as far ag curcumstunces
permit, to remove emergency taxauon and other emergency messures,
without passing the point of balance,

Now, ong of the proposals made in this House for the reinstating of
Government finance was that the pay cut sbould not be restored. 1 do not
desire at thig stage to dwell on tue past promises of Government or on
Government s desire to restore the rates of pay which they undertook to
give to their servants. I merely wish to eonsider it from the mathematical
point of view. The net cost to Uovernment of restoring the pay cut is
Rs. 92 lakhs. That is not sufficient to cover even the smallest of the
amendments proposed regarding the salt duty. And there i another point.
Of that Rs, 92 lakhs about three-quarters is going to be received by Govern-

s p., Iment servants drawing less than a thousand rupees a month;

’ my estimate is that Rs. 24 lakhs will go to officérs drawing
8 thousand rupees a month or more. Is not that c¢lass of Government
servanis—those drawing less than Rs. 1,000 a month—the very class of
persons for whom this House is showing its concern by the proposed amend-

ment for exempting from the income-tex schedule any one drawing less
than Rs. 2,000?

- Other suggestions which have been made for strengthening our position
have principally taken the form of sweeping reductions in expenditure.
We have heard today the same arguments about the army as we heard
during the budget debate.. Well, the Honourable the Finance Member
dealt with this in his speech. It is impossible to make sweeping reductions
which would teke irmediate effect i next year's budget, and the House
mlst remember that for years past the Government have been effecting
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retrenchments in all directions and generally spesking we have now reached
the point where further reductiong must mean loss of efficiency. These
two proposals—of not restoring the pay cut and the sweeping reduction of
expenditure—would not meet the practical needs of the situation which
is what we now have to face.

Government’s proposals are contained in the Finance Bill which is now
before the House. In that Bill taxes are in no case increased. In some
cuses they remnain as they were last year,—in another case there is a reduc-
tion. Uovernment, 1 may assure the Honourable Sir Mahomed Akbar
Khan, hardly needed his warning. He wag anxious that Government should
do their very best to reduce this extra burden of taxation. 1 can assure
him that the Government are most anxious to do 80, but they cannot break
the laws of mathematicg in their efforts. If a greater reduction of taxation
had been made than Government are proposing to make, the budget
would not have been balanced. What would have been the result? Some
Honourable Members do not seemn tc realise what that would have meant.
‘I'ne first class to feel the loss to Government would be the poorer classes.
Mr, Taylor, I think it was, on one occasion gaid, when he was dealing with
the Finance Bill in this House, that it is not the town-dwelling classes
who suffer on these occasions. They know how to make a profit out of
these situations. 1t is the poorer class living in the villages, the cultivators,
who will suffer if Government credit suffers.

Well, Sir, time is slipping away. We have a great deal of work to
put inon the clauseg of this Bill and I do not want to take up time
unnecessarily. No budget can give satisfaction to everybody, and I main-
tain that, consisiently with our duty of carrying on and keeping our eyes
ou the rocks which we know are ahead, Government, acting in a mood ot
rostrained optimism, have done what has been possible to remove the
burden of emergency taxation: they hope it may he possible to take further
steps next year. At the same time, the Legislature have supported them
in their proposal that what could be done should be done just now for
improving the lot of the musses in the villages voting this grant of Rs. 1
crore and 13 lakhs for the improvement of village conditions,

I commend this Bill, Sir, to the favourable consideration of the House.

)

Tue HoNourRABLE Rai Banapur Lara RAM SARAN DAS: Sir, may I
ask the Honourable the Finance Secretary what would be the fate of any
of our amendments if it is carried by this House? Will it receive any
consideration from the Government or not?

|

Tre HoNouraBLE THE PRESIDENT: I think the Honourable Member

should wait till the amendment stage is reached.

Turg HoNouraBLE THE PRESIDENT : Motion made:
! !

L K
“That the Bill to fix the duty on salt manufactureéd in, or imported by land into,
certain parts of British India, to vary certain dnties leviable under the Indian Tariff
Act, 1934, to fix maximam rates of postage under the Indian Post Office Act, 1898,
to fix rates of income-tax and super-tax, and to vary the excise duty. on silver loviable
under the Silver (Excise Duty) Act, 1830, in the form recommended by the Governor
(ieneral, be taken into consideration’’.

The Question is:
“That that Motion be adopted.”
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The Council divided .

AYES—20.

Akbar Khsn, The  Honouruble "Lloyd, The Honourable Mr. A. H.
Lieutenant-Colonel Nawab  Sir Menon, The Honourable Diwan ‘Baha-
Mahomed, o IR T dur Sir Ramunpi, )

Basu, The Hononrable My Bijay Mitchell, The Honourable Mr. D. G.

umar. Muhammad Din, - e Honourable

Buta Singh; The Honourable Sardar.
Charanjit Bingh, The Honourable

Raja, . »
Choksy, The Hcnpurable  Khen
Bahadur Dr, Sir Nasarvanji. =~
Devadoss, The Honvurable Sir Pavid. -
Ghosal, The Honourable. M.
Jyotenanath. :
Uhosh Maylik, The Honourable Mr.
Satyendra Chandra. '
Glancy, The Honourahle Sir Bertrand.
Hafeez, The Honcurable Khan
Bahadur Syed Abhduvi.

Halett, The Honourzbie Mr. M G.
Jagdish Prasad, The Honourable ¢
Kunwar. L
Johnson, The Honvurable Mr.
J. N. G.
Kameshwar 8ingh of Darbhangs The
Honourable Msharajadhizay, Sir.
- NOES—10.

Banerjee, The Honourable Mr. |
Jagadish Chandra

Chari, The Hooourable Mr. P. C. D.

Ghazanfar Ali Khan, 'The Honourable |
Rajas.

Haum, The Honourable Khan Bahadur
Hafiz Muhammad.

Hossain, Imam, The Honourable Mr

The Motion was adopted..

Khan' Bahadur (haudri.
Muhammad Hussain, t'he Honourable
. Khan Bahadur Mian Ali Baksh.

Nixon, The Honourable Mr. J. C.
Noon, The Honoumble Nawab Malik
Sir Muhammad Reayat Khau.
Pandit, The Honourable Sardar Shri

Jagannath Mahara }
Ruseell, The Honourable Sir Guthrie.
Spence, The Honourable Mr. G. H.

- Btewart, The Honourshle Mr. ¥ W.

Stewart, The Honourable Mr. T. A.

Tallents, The Honowmuble Mr. P. C.

Ugra, The Hounonrable Rai Sahib
Pandit Gokaran Nath.

Williama& The Honourable Mr.

A. C. o
Yamin Khan, The Honourable Mr.

Mohammad.

Jagdish. Prasad, The Honourable Rai
Bahadur Lals.

Kalikar, The Honourable Mr. V. V.
Mehrotra, The Honourable Rai
Bahadur Lals Mathura Prasad.
Ram. Satau Das, The Honourable Rai

Bahadur Laia

Sapru, The Honourable Mr. P. N.

‘Tz HoNourALe THE PRESIDENT: The Question is:

‘“That clause 2 stand part of the Bill.”'

(The Honourable the President then called on the Honourable Rai Baha-

dur Lala Mathura Prasad Mehrotra to move his amendment.)

Tae HoyourasLe Rar Banppur Lara RAM SARAN DAS: 8ir, I want
to ask the Honourable the Finance Becretary whether in case any of the
amendments whiech may be moved here are carried, what will be the posi-
tion—whether Government ‘will consider shose smendments or not?

Tae HoNouraBLe MR, P. C. TALLENTS: Bir, the iégal position that
will arise has been explained by yourself. Under clause '{b} of section €7B
of the Government of India Act, if an amendment'is yhade in this House,
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and the Governor General signs, then the Bill becomes law in its unamend-
ed form. If the Governor General does not sign, then there has to be a
new Finance Bill de novo. Such a. situation has never arisen before
snd we hope that it will not arise on this occasion.

T HonourasLe Mg. P. C. D. CHARI: The amendment will be
infructuous.

Tar HoNouraBrE Rai Bamapur Lara RAM SARAN DAS: Bir, at tlis
stage I want 40 inake a statement on behalf of my Party. The Bill 1
a certified and recommended one. Under the present Government of
India Aet, it cannot be changed even if His Excellency the Governor
(ieneral 8o wishes unless he is prepared to withdraw the present Bill and
introduce a fresh mieasute.

Tue Honourarur Thx PRESIDENT : - Who is prepared ? You mean the
Finance Secretary?

Tue HoNourasLe Rar Bamapur Lata RAM SARAN DAS: No, Sir. I
mean His Excellency the Viceroy. That, I understand, 8ir, is your reading
nlso of the Government of India Act as explamed by you todav When the
point was raised by my Honourable friend, Mr. Sapru, you guve us the
impression that the Governor General had power, under the present Act,
to accept such amendments as may be passed by the House. - The position
has been clarified today by vour statement. It is also clear from the
speeches of the Finance Member and-the Finance Secretary that they are
not prepared to agree to sny amendments. In these circumstances, as a
protest auninst the course adopted by Gevernment, 'we do not wish to move
anv amendments to the Bill under consideration.  We shall take no further
part in the discussion of the Bill. We shall of course record our vote
ngainst it at all stages. S

(lause 2 was added to the Bill.

Clauses 8, 4, 5 and 6 were added to the Bill.

Schedule 1 was added to the Bill.

Schedule 1J. Parts I, I1 and ITI, were added to the Bill.

Clause 1 war added to the Bill.
The Title and Preamble were added to the Bill.

Tur HoxovraBrLE Mr. P. C. TALLENTS: Sir, I move:

“That the Bill, in the form recommended by the Governor Generai, be passed.’
Tur HonouraBLE THE PRESIDENT: The Question is:

““That the Bill to fix the duty on salt manufactured in, or imported by land into,
vertain parts of British India, to vary certain duties leviable under the Indian Tariff
Act, 1934, to fix maximum rates of postage under the Indian Post Office Act, 1898,
to ﬁx rates of income-tax and super-tax, and to vary the excise duty un silver leviable
an':ller the Silver (Fxcl‘ie Duty) Act, 1830, in the form recommended ry the Guvernor

eral,
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The Council divided :
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AYES—3. .

Akbar Khan, The _ Honourable Lloyd, The Honourable Mr, A. H.
Lieutenant-Colonel Nawab  8ir Menon, The Honoarsble Piwan Raha-

Mahomed. ' dur Sir Ramunni. A
Basu, The Honourable Mr. Bijay Mitchell, The Honourablé Mr. D. G.
Kumar Mohammad Din, The Honuurable

Buta Singh, The Honoursble Sardar.
Charanjit Singh, The Honourable
Raja

Ja.
Choksy, The Honourable Khan
Bahadur Dr. 3ir Nasarvanji.
Devadoss, The Honourable Bir David.
Ghazanfar Ali Khan The Honnursble
Raja.

Ghosal, The Honourable Mr.
Jyotstanath.

Ghosh Maulik, The llonourable M.
Satyendra Chandra.

(ilancy, The Honourable 8ir Bertrand.

Hafeez, The Honpurable Khan
Babadur Syed At.dul. :

Hallett, The Honoursble Mr. M G.

Jagdish Prasad, The Honourable
Kunwar.

Johnson, The Hcnourable Mr.
J. N. G.

Kameshwar Singh +f Darbhanga, The
Honourable Mahuajadhirayy Sir.

|
|
|
i

Khan Bahadur “hLaudri

Muhaminad Huasain, The Honour-
able Khan Bahadur Mian Ali
Baksb.

Nixon, The Honourable Mr. J. C.
Noon, The Honourable Nawab Malik
Sir Muhammad I-ayat Khen.
Pandit, The Honourakle Sardar Bhri

Jagannath Ma'wra,
Ruseell, The Honourable Sir Guthrie.
Spence, The Honoacable Mr. G. H.
Stewart, The Honourabls Mr. F. W,
Stewart, The Honourable Mr. T A.
Suhrawardy, The Honourable Mr.
Mahmoo :

d. :
Tallents, The Honsn:alle Mr. I’ C.

Ugra, The Honourable Rai Sahil
Pandit Gokaran Nath. :
Williama, The Honourable Mr.

A, deC,
Yumin Khan, The Honourable Mr.

NOES-—-10.

Banerjee, The Honourable M.
Jagadish Chanidsa.
Chari, The Honourible Mr. P. C. D.

Halim, The Honou:able Khan Bahadur '

Hafiz Muhamma-i.

Hossain, Imam, The Honourall> Mr.

Jagdish Prasad, The ftonouruble Rai |

Bahadur Lala.

The Motion was adopted.

‘Kalikar, The Honourable Mr. V. V.

Kidwai, The Hononurable Shaikh
.. Mushir Hosain.
Mehrotra, The Honourable Rai

Bahadur Lsla: Mathara Prasad.
Ram Saran Das, The Honourable Rai
Bahadur Lala.

Sapru, The Honourable Mr. P, N.

The Council then adjourned till Eleven of the Clock on Wednesday,

the 17th April, 1985.





